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been  received from Shri S. S.
Vasan: —

"Under article 101(4) of the
Constitution, [ humbly request I may be
granted leave of absence * *  * becaue of
my illness."

Is it the pleasure of the House that
permission be granted to Shri S. S. Vasan for
remaining absent from all meetings of the
House during the current session?

No Hon. Member dissented.

Permission to remain absent is granted.

RE AWARD OF KUTCH TRIBUNAL
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MR. CHAIRMAN: Her attention will be
drawn to it. Now we take up the Motion of

Thanks on the President's Address. Mr.
Kaul.

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS— continued

SHRI M. N. KAUL (Nominated): Mr.
Chairman, Sir. I address myself this morning
to one aspectof our
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foreign policy, namely, Vietnam. The
President in his Address has stated that the
most dangerous of the sources of conflict and
tension lie in Vietnam and West Asia. He
said: "Government are convinced that the tra-
gic conflict in Vietnam can only be resolved
by political and not by military means.
Government have, therefore, consistently
appealed for  an unconditional stoppage of
the bombing of North ~ Vietnam as the first
step towards a peaceful settlement." Now, my
submission, Sir, is that this phrase "stoppage
of bombing of North

[THE DEPUTY CHAIRMAN in the Chair.]

Vietnam" has created a great deal of confusion.
In the past when Prime I Minister Nehru
addressed this House I and the other House on
international questions, the phrase that he u?ed
and the policy that he advocated in areas where
tension was prevailing and where war-like
steps were being taken, was that there should
be a "cease-fire." The correct aproach to the
problem would have been for the Government
of India to have stated that there should be an
immediate cease-fire and that it should be fol-
lowed up by a conference of all the parties
concerned in this matter.

Having made my position clear on that
point, I wish to draw your attention to
pertain remarks made by U.S. Defence
Secretary, Mr. McNamara before the Senate
Committee in Washington, a report of
which appeared in "The Times", of London
recently. He stated:

"The facts that there are few really
important targets left un-bombed in North
Vietnam and that the country's economy
is largely agrarian make is unlikely that
any increase” bombing could cEuse
North Vietnam to collapse."

Then, he goes on to say,

"The American bombing of the
North has so far put out of action




1697  Motion of Thanks

[Shri M. N. Kaul]
about 70 per cent of the country's
electricity generating capacity;
most of the large oil depots have
been destroyed, but imported diesel
generators are providing all essen

tial  electrical services and  the

North  Vietnamese have been able
to meet their minimum fuel
needs.......oeunenn.

Most, if not all, of the industrial output
lost through the American bombing has
been replaced by imports from Russia and
China . . "

Those who have watched the trends of
developing opinion in America are now quite
clear that there is almost a universal feeling in
that country that it was a mistake on the part
of the American Government to have landed
troops in Vietnam and fought land battles
with Asian peoples. That mistake is admitted.
But the tragedy is that no steps are taken to
correct that first mistake. Instead, the old
policy of bombing North Vietnam out of
existence is being pursued more vigorously
than ever before. In this connection, 1 would
like to point out that the United States has not
calculated the historical traditions of the
Vietnamese people. They have been an
unbeatable race, as it were. Neither China nor
America can suppress them. By their recent
offensive, they have shown that they could
overnight, as it were, attack as many as 39
provincial capitals and more than 70 district
capitals in the entire region of South Vietnam.
Now it is clear that there is no question of
defeating the Vietnamese. I would like to use
the word "Vietnamese", and not North
Vietnamese", because I consider that it is an
issue between the people of Vietnam as a
whole and the United States. The Americans
are now clearly admitting that it is impossible
to defeat them in the conventional sense. You
may resort to unlimited use of American
resources and defeat them in the long run in
those areas which they have now occupied.
But they will revert
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to the jungles and from there they will fight to
the last man. That point has now been driven
home completely in America but still they are
going on with their old policy. I read in the
papers this morning that President Johnson
was in consultation with the ex-President, Mr.
Eisenhower, for over six hours but they saw
no solution. If you analyse the American
opinion, they are almost unanimous in their
own minds, whether clearly expressed or not,
that somehow they should get out of this
trouble spot. Th, only thing that is holding up
immediate action is the question of prestige,
that the American prestige will fall, that it will
be said all over the world "Here is a small
country like Vietnam that could withstand the
entire might of America." I suggest that our
Government should take up this matter and
pursue it more vigorously than has been done
hitherto, if not on military grounds, at least on
humanitarian grounds, because it is a tragic
phenomenon. Whom are they defending? Are
they defending Asians or are they containing
China? If they are containing China, that will
not prove a good proposition, if they succeed
in destroying a bulk of the Vietnamese people
by prolonging this war, because I feel that the
Vietnamese people themselves are a bulwark
against the expansion of China in this region.
The time has now come when you should
unite Vietnam, come to the conference table
and settle the issue and give up all false
notions of prestige. I recall here the words
which Mr. Churchill used when he was the
Prime Minister in peacetime at the time of the
Egyptian crisis. There was a great feeling in
the Conservative Party that Churchill was
taking a soft line in regard to the then
situation in Egypt. Churchill came to the
House and defended his action and in that
statement h, used a famous expression when
he said "You cannot support prestige by
folly". I think that clearly applies to the
American approach today. It is clear that
they
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.are lost, as it were, in the jungles of Vietnam
and they see their folly but are unable to
correct the tragic situation because their
prestige comes in the way. Surely the
American prestige is not such a brittle pheno-
menon that it will vanish into  thin air if they

take a  correct line on Vietnam. I recall
that 1 was in England asa student at
the time when the Irish negotiations

were going on. De Valera at that time said
that he will not negotiate on any basis except
that Ireland should be a Republic.  Lloyd
George replied that he was not prepared to
negotiate on any basis except that
Ireland should be a Dominion. There was no
settlement on the basis of negotiations.
Ultimately De Valera used a phrase which has
become famous in diplomatic  history.  He
said "Our respective positions have been
stated and understood. =~ We are coming to
London." The respective positions of
America, of Vietnam and of all the parties are
on record. There is no question of laying
down any preconditions. The issue is that
there should be immediately  a conference
without conditions of any kind whatsoever and
the entire issue should be hammered out at that
conference. The issues can be hammered
out provided the Americans do convey their
decision to Vietnam that they will by
arrangement withdraw their troops from
Vietnam. That assurance should be given. I
do not for a moment suggest that
Americans should march out of Vietnam
one fine morning. What 1 suggest is that
they should meet ata conference table and
a phased programme of the withdrawal Of
American troops should be drawn up and the
entire Vietnam  as was envisaged by the
Geneva Agreement of 1954 should be
reunited under a common leader.

I feel this is perhaps the last experiment
that a European or an American power will
land troops in Asia. Mr. Eden tried that in
1956 when he landed in conjunction with
France troops in Egypt and that was as it were
the last adventure of the
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British Empire. Similarly, I feel that having
regard to their experience, as we watch the
American public opinion, at no time in future
will they evej: land American troops and go
into battle with an Asian country. That policy,
whoever thought of it, was a tragic policy, it
has yielded no dividends and America is in
deep waters over the whole matter. Therefore
we should use our best efforts in whatever
way it is possible to impress upon the Ame-
rican Government the sheer necessity because
of the situation that has now arisen to come to
terms with the Vietnamese people. Now the
Americans themselves admit that such a
defeat as they have suffered in various areas
in South Vietnam would ot have been at all
possible if the sympathy of the people of
South Vietnam had been with the American
point of view. It is now apparent that the
police, the civilian population and other
elements help in various ways the forces from
North Vietnam, Vietcong or whatever you
may call them. We have got to look at it from
that point of view that this mess has to be
cleared up and the is;iues should not be con-
fused by various arguments which have no
relevance, for instance, by remaining in
Vietnam the Americans are containing China.
That I think has now been proved to be a
fallacious argument. [ am not suggesting for a
moment that they should discard their theory
quickly of their presence in the waters of the
Pacific and other positions that they occupy.
All that I say is that presence in certain
strategic areas is one thing and direct
intervention by foreign troops and American
troops in an Asjjan country iS something
which has miserably failed. Except troops
from South Korea and some Australian troops
and some token forces from New Zealand,
there are no other troops from any country
who are fighting with the Americans. Madam,
I repeat that the sole issue now after all these
military conflicts and all kinds of conflicts has
boiled

on President's Address
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down to the issue of prestige. In order to
buttress prestige all kinds of arguments are
being advanced. A policy has failed. They
should clearly confess that it has failed and it
is no use pouring limitless resources into
Vietnam. Look at it. What is the result? All
kinds of complications have arisen for
America in the economic field because large
resources are being blown up. They are not,
therefore, able to aid the impoverished
regions of the earth. This Vietnam war has not
only bad consequences for Vietnam. (It is
having consequence;, all over the world, for
Asian, African and other developing
countries, because the American resources are
being consumed in warlike endeavours when
these resources could have been utilised for
giving constructive .lid to Asian, African and
other countries. I feel that whatever little
prestige, if at all, Amercia will lose in coming
to terms with Vietnam, thsy will gain greater
prestige and glory in the years to come, if
they decide to stop this war and the resources
thus saved are utilised for developing the
other regions of the world. (Thank you.
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o3 famr war &, g fom awg ¥ A
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THE DEPUTY CHAIRMAN: You can
continue after lunch. The House stands
adjourned till 2 P.M.

The House then adjourned for
lunch at one of the clocl.

The House reassembled after lunch at two
of the clock. The DEPUTY CHAIRMAN in the
Chair.
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THE DEPUTY CHAIRMAN: Mr. Banka
Behary Das. Fifteen minutes please.

SHRI BANKA BEHARY DAS
(Orissa): Madam Deputy Chairman, in the
Address of the President we find no
positive steps advocated by him to see
that all those areas that are either  with
Pakistan  or with Peking Chin,* are
reoccupied by India. There are two methods
for regaining those areas, number one
by peaceful negotiations, and number
two by ;forci!. As far as peaceful
negotiations are concerned, we know that
Pakistan or China is not in a mood to carry
on)a dialogue with us, I mean a purposeful
dialogue, so that the territorial integrity of
this country is preserved. As far as the
second aspect of the question is concerned, the
President of India, in his Address, has not
spelt out at all the positive steps that  the
Government
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of India wants to take in the coming months
and years to see that all those areas,
which are still under the occupation of
Pakistan or China, are recovered. In this
connection I want to mention about the
Kutch dispute and the Award that has been
givennow. Now the Award has created
astir notonlyin Gujarat but throughout
the country, and it seems from the
statements of  the Prime Minister in the
Congress Parliamentary Party meeting and
also in the other House that she is thinking in
terms of accepting that Award. Now this
Government within  these twenty years has
failed to preserve the territorial integrity of this
country. I am not going into all those
aspects regarding Pakistan or Kashmir or
China, but here I am more interested about
this Kutch award. [ am astonished to  hear
from the Prime Minister who in a
statement has said that perhaps the Praja So-
cialist Party is a  little bit soft  as regards
acceptance of this Award. I may say from the
floor of this House that the P.SP. is not
prepared to accept the decision of the
International Tribunal. In this connection I
want to refer to certain books which will help
us in clarifying the position, and to make
up our mind. And it seems arguments are
being advanced in this country  from the
Treasury Benches and also from certain per-
sons, who are very important and have
their place in this country, that the Award of
the Tribunal must be accepted as we were
committed  to setting up of the tribunal.
But Iwant to plead here thatthe Award of
the Tribunal is not of a mandatory character.
India is free either to accept it or to reject it,
and in this connection I want to quote from a
famous; 'book "International Arbitration—
Law and Practice" by J. L. Simpson and
Hazal Fox—it is  on page 250 of the
book—where they hav, said

on President's Address

"The general rule that judgment or
award of an International tribu-
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nal is final and binding upon parties is,
subject to qualification, universally
accepted, but it may on certain specific
grounds be treated as null ,nd void."

It further goes on to say that a judgment qr
an award is void, "if the tribunal has clearly
exceeded the bounds of jurisdiction
conferred upon it expressly or by
implication." Leaving aside other political
leaders, the Prime Minister in the course of
her statement has clearly stated that the
Tribunal set up to go into the dispute had
exceeded the bounds of jurisdiction and that
political aspects, to a certain extent, had in-
fluenced its decision. And here Mr. Chagla
yesterday in the course of his speech also
said that certain enclaves which were under
India had been granted to Pakistan according
to this Award because of geographical
considerations. Here I want to plead with the
Government that the Tribunal set up on the
basis of common consent of Pakistan and
India, of course under pressure from the
British Government, had clearly exceeded its
limits, it had also gone beyond the reference
made to it. The ¢ Tribunal had no jurisdiction
to consider political aspects. It is not a
political body. It was not a neutral body
brought into look to the preservation of
peace in this sub-continent. It was a body
brought in just T*) demarcate the boundary
according to the old maps. They were only to
demarcate the boundary between India and
Pakistan a° far as Sind and Kutch areas are
concerned. So beyond that scope this
International Arbitration Tribunal had no
power. It had no power to go into other
aspects. I am told that in the Award it has
been categorically mentioned that in the
interest jf preservation of peace, they were
going to say that this part of the territory
should go to Pakistan. But there is no
question of the Tribunal being concerned
with the question of the preservation of
peace in this area because they are only
concerned
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with the very limited question of
demarcation of the boundary.

Two arguments have been given. One is
that they base their decision on the old maps
with India and Pakistan about the territories
called Kutcb and Sind. The other argument or
basis that is mentioned in the Award is that
there was some intensive activity on the part
of Sindhis in this area of 300 square miles-
We did not refer that matter to the Tribunal or
ask whether the* Sindhi people of Pakistan
had intensive activity in those areas- That was
not the concern of the Arbitration. The
Tribunal was clearly going beyond its scope
when they referred to the enclaves, and to the
question of preserving peace in this area-
Their only limited function was to judge
according to the old maps that were there
either in the possession cf Pakistan or in the
possession of India and to demarcate the
boundary and to categorically state whether
these 300 sq-. miles should be with India or
Pakistan. Madam Deputy Chairman, here I see
that the Government of India has expressed its
resentment to a certain extent because it has
stated that the Tribunal had gone beyond its
scope. I bank on the authority—that I referred
to- 1 can bank on other books on the subject
of international tribunals and I can say that
this Award has gone beyond the references
given to the Tribunal and so it is absolutely
null and void and India is free to reject the
Award. I want to plead with the Government
to reject this Award. In this connection [ want,
to refer to another book It is by L. Oppen-
heim on "Disputes, war and Neutrality"
volume II. On page 28 and 29 of that volume
it has been stated:

"There seems to exist no provision of a
general nature for solution of controversies
arising out of allegation of a party that an
arbitral award has been rendered in excess of
the powers conferred upon the arbitrator and
is therefore null and
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[Shri Banka Behary DasJ void.... There
is nothing inherent in the nature of arbitral
awards to render them final, beyond
possibilities of appeal.”

I am basing my arguments upon these
authorities to show that this Award of the
International Tribunal is absolutely null and
void and is not binding on India. Madam
Deputy Chairman, beyond that I am not go-
ing to say anything just now about Kutch.

Next I would like to say that in the President's
Address nothing  specific has been mentioned

about the foreign policy of the
Government. The Address only states
that they are having good relations with the

different countries of the world, whether they
be the Soviet bloc or America or Germany or
France or  England. But I want to plead here
that it is high time that India thought of deve-
loping its Asian policy. There was a time, a
glorius era, when India got some stature and

that was soon after her attaining
independence. That etature was there when
India  convened the Asian Conference

which was held in Delhi.  To a certain extent
that stature was there when we had the
Bandung Conference also. But after the
Asian Conference and the Bandung
Conference this stature of India had gone away,
it had gone down throughout the world.
Whether we admit it or not, that is the position.
We have to admit that position. We are not
equal to the Soviet Union or England or
America in any way. Our image has gone
down and to a certain extent it has been tar-
nished not only because of our failure to give a
clear-cut  foreign policy either in the U. N.
or in the Security Council but also because of
the fact that we have not been able to handle the
internal affairs of  the country in a proper
manner. The moment a railway wagon is
burnt, the moment a railway  station is
burnt, the moment a name plate is demolished,
the moment a car which carries number of plate
of interna-
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tional numerals is  destroyed,  the image
of India is also to a  certain extent destroyed.
The moment  we got with a begging bowl to
other countries to bring food for the millions
in this country, and that  too after twenty
years of independence, the image of India is
tarnished. The moment we cannot take a
proper attitude of neutrality and non-invol-
vement either in the affairs or Vietnam or in
the affairs of West Asia, our image to a
certain extent is tarnished. I am not going into
all these aspects here and now. But one thing
I want to say. India should be satisfied with
this position. Her old image cannot be
recreated in the world. India's image
cannot be properly created in the w°rld unless
India is militarily strong and also
economically strong. But till we reach that
position  we must be satisfied with having
very friendly relations with our neighbours
and with developing an Asian policy of our
own.

Madam Deputy Chairman, as you know,
after these 20 years a vacuum is being created in
the Asian continent. The Britishers are
gradually winding up their whole show  from
Asia because of their economic difficulties.
They are also going to quit Singapore and
Malaya. Of course, the Americans are trying to
fill this vacuum that is being created. But I
know they will not be able to fill up this
vacuum that is now being created in this
continent. I say this because the nationalism
that has grown up in these countries of
Southeast Asia and other regions will not
tolerate  any outside power, whether it be the
imperialists or the Communists, to come and fill
this vacuum. So, the attempt of India should be
to develop friendly relations with the other
Asian countries so that all these powers, whe-
ther of the Communists or the imperialists, may
not come and fill up this vacuum. Is India
prepared to play that role? If India is not pre-
pared to play that role, then I again warn the
Government that China which is the
greatest contender  in this area will fill up
this vacuum.
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She is trying to fill up this vacuum. Of course,
during the last one or two years she has got a
set-back.  China got a set back in the East
African countries. ~ China has already got
a set-back in West Asia and in Cambodia and
in other countries also. But China is
always trying to create its own sphere of
influence so that it can become an alternative
force and fill the vacuum that is created now
because of the withdrawal of the British
and because of the failure of the Americans
who will have to beat a hasty retreat from
these regions. So the only question that
arises now is this. =~ When psychologically
the Asian nations are prepared, when
psychologically the South East Asian countries
have developed an anti-Chinese feeling for
the last one year, when the situation in
Indonesia has changed, when the situation in
Cambodia has changed, when the situation in
Siam is going to be changed, it is now for
India to take up the leadership; not leadership
as a big brother or an elderly brother which
other countries always dislike because we
know in this world even small nations with a
few millions also think themselves to be as
great as either India or USSR or America.
When I say that we will have to fill up
this vacuum I do not say that we should fill up
this vacuum as a big brother or as an elderly
brother but along with other countries who
ar, trying to be non-aligned, who are not going
to play a subservient role to either of these
powers, we should sit together both at
governmental level and also at the people's
level and  we should try to see that we all
become friends and fill up this vacuum so
that either the Americans or the Communists

whether of the Russian brand or of the
Peking brand, or the Britishers do not  stage
come-back and fill up the vacuum. And

this can only be done if India develops an
Asian policy of its own and tries to have
friendly relations with all these countries. I
would again say here that the  President's
Address ought to have spelt out all these as-
pects of our foreign policy so that India
which is already in an inferior
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position in this world can at least play its role
in the Asian continent, so that all these
countries in the Asian continent can be
friended &' <d we along with them live in
peace in this-continent. Thank you.

Mo 7 FTW (3T ¥3W)
WHRAT ITAlT wgrEar, ety ot
& wfaaraw w1 a8 T ¥ 97y Fag
T afoors 9 ag= g Fr aga o awend
adt & fomer o afgamn § #1€ faw
7El & | AT F5 aweary gare aTad §
g farese afqqmer & fes &
FATE AT HTATHT 9T g1 st F1 &
AT FAT 8, T |@AL F7 faF a1 ava}
TAGT W @ g | Afew gl qw F S
qF FTT & TET 9 whewrr &
FEl F15 (4% 980 & | Jv wr e
7z & % oo o7 4 v F Al W o
T o1 afz ga i & faamesd ar
AW & WRT A @I § A AZT  IATRC
qAF § AT T was g fF o
AT T ArHdeA FTAF @AT, 7 ETdAar v
FAY T AT HIT T AEAT FFW
T FE ARG

oAl WAF HEEA] T OTETW WTET
& 3w = qfefeafs ov ) g ¥ 26
AL FT AT FO FAT WL GH TRl
¥ famme FX AT TEAT a8 H gw qEh
fa =gaT W aifea T gy & 1 S
@ qifFeatT & AT ARt T g
T & T A A At 7 @ E el
qvg ¥ WEW AEEE FT G A
o AT Gl & 9 |rr § T faEm
aaw 77 921 & e fagr s | @ wee
WIAT qIAT TEN & | TEH FAT P,
fipaeit g1f7 g€ & 98 7 w0 AT §
oe gafay & saar fa% a8 %0 |
wre g sz 1 fa% gafad s far g
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fr wudt a7 ¥ oF gy 7% q9da
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A T AT 2|

s wfafem @ § i1 59
&1 ST & AT 7 A ZATE 14 Fead
#1 a7 31 wdArs & 5 g gfor #
g9t T war GE #T w0 frae
HEF F WA FIATIE AT, AT F
FIL ATEAT TEAT, FARI FE TEAMI,
ag ¥ Zarar @ fy Fify #1 3g7 79w
gaweframagtar @ &1 &1 Am
qaT 43 & ¥ 92 FEy & e aw wredi §
HIT F TCEPYET FT 0 4% ar § aaear
gfFeaaad ¥ Aiwaaran srar
Fgr@E ) Aoy AR wweder &
wg afew R wEAr § S gar
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TR AAET WAT A FEn R
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IAT NIW AT AT HT FHT 97 5
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TRE AT & 1 AT F o9 ag Qe
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1 % F fagem 3 o1 38 @ < &
FHHT ATSAT TFHT H 7ATE 7 AT ATHI-
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FT AT 8§ AT FAL AT H A qAT FT
TF § | 7L w74 71 Afqary ag §
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Tg AT WA G TG 147 B Y
fr g & &7 AT F49 F fad gard
JTE HETHT 9C F, WAT WOH @
T a1 WA T 79T AT H AT o AT 7
FH ST AEET 47 I9Y a4 097 T4 T 8
fa qrisear #1 7w zard qfw
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FTE FSAT 9T qFAT g | e S {7
e wfaarar F F7r & 5 gw faear
ATEA £ | g0 7aT § foaar =z wnr & 1
0 F4 Arga ¢ wean) | Sfew arowe
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sararar | & gra fad g faE #7
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fegr wegi W hFar 2 ¢
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e L
anfaat 1 wrnfas wias 3
greTe ¥ fag weda b @k 99
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¥ frog @ &) gwifs ST
wafn & faq aga g9 o a2,
@ AT g wwar # foaga
§5 Fon @t 1 oga fags #
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ag go1 @ fr @ fearmar 9w
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qH AR # g AT W fF owra
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# for f& oF qwmer #ifFs FAT
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gAata  AatAm FEWE wEtE fE-
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fery & 1 W\ 49 FT AOF
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% favarg 7% 2, T Amwaw T 4T

& foo, wify &7 ©ar & o W%

g o, 3 we owadd #
o} WEE(T I | UF TARICAAA

gt 2% f& Fumfa swse

& fau #q sa T )

THE DEPUTY CHAIRMAN: Mr. Telugu?

SHRI Y. ADINARAYANA REDDY:

(Andhra Pradesh): Madam, may I with your
permission speak in Telugu?

FmmEfa a= w7 & I7E wEA
FHH @17 Tz | Huw gam A
g, Hawag fs madiz g
oA X W A g #fF ow dar
wga AT 2 5 osmw wg av wrd
Ava AW TAT oAb AT

THE DEPUTY CHAIRMAN: If you speak
in that language, you must give the English
script of your speech.
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SHRI Y. ADINARAYANA REDDY: I
shall give it afterwards.

THE DEPUTY CHAIRMAN: You may
pass it on.

SHRI Y. ADINARAYANA REDDY: All
right.

THE DEPUTY CHAIRMAN: He is going
to speak in Telugu. I hope the speech will not
exceed fifteen minutes.

SHRI Y. ADINARAYANA REDDY: It
will not.

"[Madam Deputy Chairman, I rise to support
the Motion of Thanks moved by my esteemed
colleague, Mr. Mirdha.

The steps the Government of India are
taking to defend our borders from our
enemies deserve all appreciation. But I feel
that complacency is a dangerous thing in the
matter of national security. Hence eternal
vigilance is called for regarding the security
of our nation. Eternal vigilance not only on
the borders but also inside the country to curb
the fifth column activities is very essential.
We cannot and should not forget the fact that
agents of Pakistan as well as Chinese Agents
are active in our country trying to disrupt our
economy as well as endanger our security.
Hence the stress on this aspect of national
security. I am confident that our Armed
Personnel are capable of defending our
country in case of emergency.

The President's Address rightly lays stress
on the agricultural production aspect. Greater
production can be achieved only by supply of
enough fertilisers and good seed and enough
credit to the farmer. The farmers like the
Jawans are prepared to undergo any amount
of hardships to produce more in order to feed
the

* [ ] English translation of the Telugu
speech as given by the hon. Member.
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nation. But at every level of procuring credit,
getting fertilizers in time the farmer is
encountering any number of difficulties from
the bureaucratic machinery that is controlling
the administration today. I am glad that now at
least the necessity of giving a remunerative
price for the agricultural produce has been
recognised. It is this incentive that will make
the farmer to exert his utmost to produce
more.

on President's Address

The latest varieties of high-yielding seed
are giving good results, thanks to the research
scientists in this field. My own experience of
cultivation by my family is that these high-
yielding varieties give us nearly thrice the
produce that we get by other ordinary seeds.

The Government of .India must give top
priority for production and supply of electric
power to the farmers, no matter what the cost
is. Electricity supply to the farmers should not
be made a matter of loss and profit like a
commercial concern. If we take any advanced
nation like the U.S.S.R. or America they have
given top priority for expansion of electricity
along with education. Andhra State is mainly
an agricultural State. It produces rice and
supplies to other States also. From 1962 up to
today it has supplied 16 lakhs of tonnes of rice
to the Central Pool. Why then is it that the
Government of India is not prepared to spend
more money on the Nagarjuna Sagar Project,
so that more foodgrains can be pcrduc-ed?
Even in this year's allocation of funds to
Andhra Pradesh I learn the Government of
India is cutting down Rs. 20 crores. Is it a
penalty for supplying the much-needed rice?
The Government of India must not cut this
allocation of funds from Rs. 57 crores to Rs.
37 crores to Andhra Pradesh. Moreover, if the
Centre can give a loan of Rs. 10 crores per
year purely for the development of schemes
for food production, Andhra Pradesh can
supply one lakh of tonnes tonnes of rice extra
every year than the preceding year to the
Centre.
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Madam, the country is facing any number
of troubles like the Bengal crisis, the Assam
troubles, the border troubles with Pakistan
and China, the Naga and Mizo troubles. In
addition to all these troubles the language
trouble has done greater damage to the entire
country. The language trouble is the creation
of certain fanatical forces both pro-Hindi and
anti-Hindi. Greater responsibility lies on the
shoulders of the Hindi protagonists because
no language can be forced down the throats
of an unwilling section of the people even if
they are a small minority arid non-H'ndi
people are not a small minority. I am one
who believes that we must have a national
language and ttiat national language can be
only Hindi. But at the same time I cannot
agree with those who want to give a go-by to
English. To say "do away with English" is
nothing short of madness. English 13 a world
language. Not only that. More than 60 per
cent of the books on Science and Technology
in the world are in English according to
recent satieties, with Russian books having
20 per cent, and no other language in the
world has more than 5 per cent of these
books in their own language. When such is
the case, who loses by decrying English? It is
not the English language that suffers but it id
we who will suffer by giving up a universal
language.

Added to this some people in Hindi areas
went to the extreme by remov- ! irig the
universal numerals and replacing them with
Devanagary Numerals. It has been published
in some weeklies that some Central Ministers
also have changed their car numbers from
universal numeral* into the Devanagary
numerals.

Then the other extreme is the attitude of
the Madras Government which is not
acceptable to any of us. Provocation results
in retaliation and jt is not good for either
side.}

232 RSD—5
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SHRI B. D. KHOBARAGADE
(Maharashtra): Do you not accept. the
three language formula?

SHRI Y. ADINARAYANA REDDY: I
want that to be implemented.

SHRI B. D. KHOBARAGADE: What
about the resolution passed by the Assembly?

SHRI Y. ADINARAYANA REDDY: I am
talking in Telugu. If I reply in Telugu, you
would not understand.

SBRIMATI LALITHA (RAJA-
GOPALAN) (Madras) : There is a Minister
who knows Telugu.

THE DEPUTY CHAIRMAN; There are
many Members also who know Telugu.

SHRI Y. ADINARAYANA REDDY:
Some opposition Members also know
Telugu.

*LAny language can grow only when' it has
the capacity to adopt simple words from other
languages aim- If such simple words like
"Railway Signal" have to be translated into
Hindi or any other language, and pronounced
"Dhumasakata Gamana-gamana Suchi
Lohapatti", then it is the limit for language
fanatism. If language is not for understanding
one ¢ another, what for is a language?]

SHRI SUNDAR SINGH BHANDARI
(Rajasthan): In which book?

SHRI Y. ADINARAYANA REDDY:. It is
the translation that has been made.

SHRI SUNDAR SINGH BHANDARI,
Nowhere.  (Interruption).

SHRI Y. ADINARAYANA REDDY:

Please do not interrupt me. Let me finish.

[ 1 English translation of the Telugu.
speech as given by the hon. Member.
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*LThe crux of the language trouble Seems
to be regarding the recruitment to the Central
Services. Then it should not be difficult to
solve the issue because the Central
Government Can easily fix the quota of
Central jobs for each State on an equitable
basis having the population as the basis. The
present issue specially concerns the student
population very much in the South and one
has to deal with them very delicately. Hence
the Government of India must take up the
issue and see tfiat the three language formula
is strictly implemented by a 1 States and the
problems of recruiting the Central Services is
decided upon as early -;spossible.

Now, Madam, the creation of a new
machinery like Lokpal and Lokayukta may be
good in themselves. But I Wonder what has
the present administrative machinery been
doing all these 20 years.  We are trying
to Create a new administrative machinery
to enquire and set right the wrongs
committed by the old bureaucratic machinery.
I doub' very much whether this will not add to
the already top-heavy administrative ma-
chinery that we are having, spending more
than 50 per cent, of our nationl Income in
maintaining it. Today we fcre having more
jobs and officers than the nation can bear.
Still in every department the work is pending.
Why <s it so? We are not going into these
things  thoroughly. ~We are on'v tag to
touch the outer crust of these problems -and
difficulties in running an  efficient

administration and not talking the core of

the problem.

Only one minute about Vietnam. 'Tt will be
quite appropriate on our fhrt to congratulate
the neroic people of Vietnam who are
fighting for fbelr freedom against the
monstrous

* [ ] English translation of the Telugu
speech as given by the hon. Member.
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and barbaric warlords of  America Even
after these recent events and after fiiteen
years  Oi  ngh-ing if me American
militarists  do not understand the strong will
of the people of Vietnam to live as a iree
country, then nobody on earth can save the
warlords of America from going the way of
Hitler and Mussolini. I hope that President
Johnson  will  reaus" at least now that
however big and powerful an army he might
have, the will of the freedom-loving nation as
a whole cannot be conquered by bullets
and bombs alone. It is good that our Prime
Minister made it clear that a solution can be
possible for the Vietnam war only when the
Americans  stop  bomMng  uncondi-
tionally and it is a God-sent opportunity for
President Johnson to puH out of the Vietnam
war. |

(The hon. Member there beyon
(speaking in English)

One word in English about Sheikh
Abdullah. T have not written it in my
script here- Sheikh Abdullah has, been
released now that the emergency is over and
he could not be kept in detention. That
we undestantV But today what is the
nationality of Sheikh Abdullah? Is he
claiming himself to be an Indian citizen? He
does: not claim that he is an Indian national.
It has been recently published—I-
received it today and somebody asked him at
an interview, "Are you an Indian
national?"  And his reply was. "I am not
going to reply to this question". That means
he is not accepting that he is an Indian
national- When he is not an Indian national,
1 do not see any reason for the Government lo
keep him in India at all-

THE DEPUTY CHAIRMAN: Mrs.
Yashoda Reddy. fn Telugu?

SHRIMATI YASHODA REDDY
(Andhra Pradesh): Madam, it is rather
embarrassing for me to take the chance

immediately after my
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friend from Andhra Pradesh who has spoken in
Telugu. I must confess that I am going to
speak in English for this simple reason.
Whatever I want to ay, I would like my
friends to understand. And the second reason is
why I am going to speak in English is this.
With all the tolerance they have they say of my
hon. friends' for all the 14 languages, I could
see their restlessness and impatience when a
Member was speaking in Telugu.

SEVERAL HON. MEMBERS: No. no.

SHRI B. K. P. SINHA (Bihar): I strongly
repudiate this statement. We were so glad
taut then our desire was that that sweet
language must come also out of a sweet
mouth.

SHRIMATI YASHODA REDDY: Madam,
I know that Mr. B. K. P. Sinha is a very
chivalrous man. But sometimes his chivalry is
out of place. This is not the place for him to
pay a compliment to anybody, even if it were
myself Madam, at least deduct two minutes
from my i time.

' Madam, at the fag end of the four days'
Debate on the President's Address I do not
know what I should speak. But whatever is
just uppermost in my mind about two or
three problems, I would like to place my
mments on.

First of all I would like to refer to the Rann
of Kutch and the International Award. I am
doing this, Madam, after two speeches, one,
the brilliant speech of Mr. Chagla yesterday
which was much appreciated by everybody,
and the reference to it. made by Mr. Banka
Behary Das. Madam, we all feel sorry at the
re-' suits of the Award given by the Inter-
national Tribunal and I do feel that just like the
Kashmir matter the echo of it is found in
Kutch. Both the times Pakistan in its design
and strategy and the results it got both the
times have been the same. Both
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the times the Government cf India
its very idealistic state of believinp
that justice will be done went to {b@
International forums and both i
times our International Judges have
been extremely generous in nonding
over the property that did not bzlong
to the other party, but which belong-
ed entirely to India. Now the gues-
tion is not whether we have been
wise enough to allow this matter fo
Eo to the International Tribunal. The
time for such a question was at 1he
time when it was referred 1o e
Tribunal, It was at that time wg
should hgve said that we should nol
go. But Parliament in iis wisdom dill
allow the Government i Tndia tD
go and place this matter before the
International Tribunal. And, Madam,
when we did go, we abiolutely said
that whatever may be the decisiom,
right or wrong, we are going to ablde
by it,

SHRI SUNDAR SINGH BHAN-
SARI: Even this much has bean
said, “right or wrong”. .

SHRIMATI YASHODA REDDY¢
Maybe the words are nol exaclly
these. But we said that whatever may
be the decision we will abide by it.
The only point now to be eonsidersd
is, should we or should we not accept
this? My feeling is that thouzh
morally injustice might have heen
done, today we cannot back out from
it for many reasons. Much as 1 feal
that they are giving away a portima
of our land—and I think I am as
patriotic ®s my hon. friends on {
other side or thls side, It hurts m
still for a variety of reasons T wou?
gay we should not wriggle out of

Madam, yesterday the honourable
Mr, Chagla sald that it is more &
po'itizal decision than a judleial de-
cision. Maybe he 13 right. 1 think he
is right. But are we to auestion
whether it is a political decision or &
judicial declsion? Onre a decision h
given it is a decision, and we ought
to have known that we would get only
a politica} decision and not a judicid®
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decision, (Interruption,) Are we going to
compare ourselves with ePakistan? Is
Pakistan goingto be a

: standard for us? 1 leave it to the

' fcori'ble Member to decide.

AN HON. MEMBER: Are you distressed?

SHRIMATI YASHODA REDDY: I am as
much worried as you are. Still I only appeal
to my friend to accept it, excepting that  if
there are some

factor? which the Government of India may
find after going through the full award they
may place before

. Parliament and then we may question it.
Otherwise itis a question of

_ morality and international dignity and we
have to accept this international decision
however distressing it may be for us.

1

But, Madam, I would like the Government of
India to know that ihey .have never learnt a
lesson. But will we ever learn it? That is my
trouble? About Kashmir we knew and every-
body cautioned but what did we learn? Second
time again we have committed ' the same
mistake. At least now let the Government of
India realise that hereafter we should rely
entirely on our own strength, economic and
military, to defend our own  frontiers Let
us not place our just causes at the . fickle
patronage of our International Tribunal. That
is all I have to say in this connection, Madam.

One word about West Bengal. I welcome
the decision of the Government of India
though very belated; it should have come
much earlier. The way things were going on in
West Bengal is no credit to any party. It was
no credit to any Government. It was no credit
to. our proclaimed principles of democracy.
Whether it was the Congress or the other
parties, the way they handled the affairs of
West Bengal has. been a matter of shame.
Madam, I am not here to idlsejss the whole
background and the jpolitjca! situation. But I
would like ,to say one or.two things.

[RAJYASABHA]
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Madam, whatever might be said about the
Governor, Mr. Dharma Vira, one thing which
certain'y hurts me is the way he was sneaked
into the Legislature to place his Address. He
shoulld have realised that the things were
against him. I am not saying who is right or
who is wrong. But certainly it was not
dignified for the head of the State to sneak
into the assembly.

SHRI CHITTA BASU (West Bengal): He
was over-zealous.

SHRIMATI YASHODA REDDY: I am not
commenting. It hurts my sense of dignity and
decency that the Governor of a State should
have done that. Why I have brought up this
question of West Bengl is because West
Bengal is under the Central Government.

In this connection I would like the
Government and Parliament to consider one
point, and that is about the privileges of the
Legislature and the duties of the Presiding
Officer. I am not here to condemn or praise
the actions of the Speaker, I have no right to
do that. But when Mr. Bhu-pesh Gupta said,
"Here was a man who just upheld the
principles of democracy. Here was a man who
did everything to keep up the banner of
democracy flying", all that I have got to say is
that I beg to differ from him. Tne least I can
say h that the way the Presiding Officer
behaved was not dignified either for the
Assembly or the Parliamentary democracy.
We have to examine one or two things here.
Here one gentlen.an arrogated to himself the
powers which were not in him to put an end to
all the democratic principle?, the working of
the Legislature and the ri,?ht of the elected
representatives in the State from

actioning. Madam 1 would like the
Government of India and Par'iament to see
whether we can do anything about it. Here in
India the power3 of the Speaker, we know, are
more or less the powers of the Speaker of the
House of Commons. He can adjourn the
House in the House of Commons only on two
occasions, that is.

on President's Address
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if there is no quorum or if there is j very
disorderly  behaviour. In  the j rules of the
Lok Sabha there is the j specia] power of the
Speaker to ad- I journ the House sine die also
but no specific clarification has been made.
I And because of the Lok Sabha's rul- j ings
the Speaker in the States also chave been
adjourning the House sine die. This power to
adjourn the House sine die, the Speaker of the
West Bengal Assembly has used in such a way
where we know what the results are. 1 would
only appeal to the Government and Parliament
to look into these things and see whether we can
do anything, whether to codify, er not to
codify. Iam not worried  whether today it is
the Congress Government or tomorrow it is
going to be a non-Congress Government. But
you cannot put the whole Legislature to ransom,
or the Parliament, for that matter. Otherwise,
tomorrow somebody may take into his/her
head to say that this is going to happen and
nothing will be allowed to oppose it. Therefore,
Par''ament has to look into the whole thing. If
the Government * of India. the Law Ministry
or even the Secretariats of botn the Houses
could sit together and evolve some sort of
solution in this matter, I think it is a thing which
should be looked into.

Lastly, Madam, I did not want to say about
one problem which has been in my mind, that
is, language. But there are two reasons which
impel me to speak on this issue. The friend
who spoke just before me and the presence of
Mrs. Gandhi have made me refer to this
problem.

Madam, I have heard for the last five days,
and more than half the number of Members
who spoke in this House invariably referred lo
iu. language question, to the Official Lan-
guages Act, that was passed in the last session
and to the results which have happened
thereafter. Madam, before I comment on that,
let me say, I condemn all the actions of the
students and the political goondas who are
taking this occasion, whether it

‘:I.
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was in Madras, whether it was in -
Andhra or whether it was in Mysore,
to do damage to the lives and proper-
ty ol the peuple, 1

Madum, 1 would like lo take thig”
oppvctunity to make g sincere appeal
1o my young friends in the South™
thay if they want 10 schieve any 1ng
they should not resort to violence. It ©
= not by violence that they are go- .
ing 10 achieye anything Il Is only by
trying {o convert tne hearts o1 (he*
people who are here that they will K
achieve anything. 1t is not by fores
but by plesding their case in a belter
way that they will achieve what they=-
wanl, Mere 1 would like (g say gne
thing ubout the CThief Mindster of -
Madras, How did he ailow the na~
fional Mag to be burnt and the Cons-
titution to be burnt? 1 know he has.
arrested those responsible for it. Bnat
it ls the responsibility of the Chief !
Minister of o State to see that these
inings do not happen. In this connee-
ton, I must congratulate the Prinde”
Mimister of India for one thing, When'™
the Chief Minister of Madras saig*
"Don’t come to my State”, one of our -
other Ministers  héesitated, but Mry,-
Indirs Gandhi did not hesitate and’
she went there. And 1 congratulate”
her for that. That Is the way to face
& situation, If you are convinced of
yourself, if wvou sre convinced thdf
you are with the people. She did the
best thing. Now that she is here, I
must congratu'ate her. She has done
8 very good thing

In this connection, | would like to-
ask “Are we here to judge the sty -
dents?" We, Members of Parliament,
talk in terms; of principles and pilods
platitudes,  Buy  how did some
Members behave when the Presi-
dent came to address both the Housea
B tiomont? Shamelul inter-
rupticn). Whoever it was] we know
better.  They talk about the law and-
order situation in the country. They
come here and say. ‘The siudents-
have done this, “The political parties
have dane this, they have dafied that™-
and so on, But whot did hon, Mem<
hers of Parliament do, the go-called
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Eaders of big parties, who have spent
abgolutely all their lives in Parlia-
ment? It was worse in a way Lhan
defaming the national flag. It was
worse, 1 can say, than burningz the
Constituion, because boys might aave
feen misled, but there is no excuse
firr Members of Parliament who aave
fhsulted the dignity of the Parlia-
went and the Head of the S.ate
Rladam, I am very much hurt by
this .. (Interruption,)  Madam, when
some facts are said, people come out
with curious reactions; and I can only
sgy that it is the guilly conscience
thal pricks their mund. nothinz clse.

Madam, let me come back to the
Mpnguage question, 1t has worried
nt: a lot. The hon, Prime Minister
and the Home Minister know that
for almost 20 days—morning, noon
and night—I appealed to  them.
“Please do not rush  through this
Resolution” Madam, 1 do not know

whether T am proud of it or not, I
was a bit indisciplined when [ did
mgt vote for the Wesolution. But it

give me a consolation that T knew
that I was doing something right
Today, the Chief Ministers of the
Southern States—even the  Chief
Minister of Andhra ond of Mpysore
and Madras and other people—are
appealing to  the  Government of
India to g0 in for an amendment. or
at least to keep the working of the
Besolution in abevance. Bu  whet
has surprised me is why this thinz
did not come earlier. Why were ‘hey
not aware of it earlier? 1 heard for
the last four davs many number of
Wembers criticising the Resolution,
But why did they not do it earlier?
How much trouble we would have

saved. Even now it is not too late
it they can only try to convince
consensus

people and bring about a
aof all parties, which they should
Rave done much earlier. When |
appealed to the Prime Minister and
the Home Minister last time 1o at
Ieast postpone the voting on the
debate by three or four days so that
they could get the Chief Ministers of
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the non-Hindi States  together ar.i try to get
a compromise, neither aid they listen, nor
would the Hindi friends allow them .

THE DEPUTY CHAIRMAN: Please wind
up.

SHRIMATI YASHODA REDDY: Let me
finish. I have waited for four days. So what
hurt me most was that when I appealed to
Prime Minister and the Home Minister, they
agreed with me, but tney said they had to
yield to political pressures. Madam, are we
going to rule this country with polit'cai p: as-
sures or by practical politics? Madam, one
thing which I must bring to tn.e notice of the
Prime Minister, is, she was very sympathetic,
but it hurt me very much when she went to
Rae Bareilly immediately after the Parliament
session and said, "Why z*r6 you people in
U.P. and Bihar worried? Why are you
agitating? It is under your pressure that we
brou in the amendment?" .

SHRIMATI INDIRA GANDHI: No no;
not pressure.

SHRIMATI YASHODA REDDY: May be
not pressure, but at least "to please you we
brought this amendment." I am prepared to
bring and show the quotation. I am speaking
now subject to correction. Ma I want to bring
to your notice th it in the South, it gave to our
peoole a feeling that because of the pressure
from the Hindi people, these things could not
be don”. And there is no denial of the fact
that there was pressure. I know the reactions
of the people in the Hindi States. Now, Ganga
Sharan Babu is one of those people whose
sincerity for the cause of Hindi cannot be
doubted. He was reasonable, tolerant and he
knew the implications and what was going to
happen. He knew that he should carry the
non-Hindi people with him. I am saying that
because I  appreciate that kind  of
artitude-
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It is not the attitude of people who say, "No,
we do not want English." Madam, when they
say 'imposition of English on them* I may
tell them that there is difference between
imposition of Hindi and what they call
'imposition of English*. When you impose
Hindji, it is a new language forus. . .

W ®T 5TC T (AT A4I70):
Qf qI0 WG GBI F | FT A8
SIS FAAAT  AAT KT WG AT FT
afzmwre fear aan, 35 97 agwr @r

S )
fross ¢

SHRIMATI YASHODA
Madam, he did not
English,

4 Famar qF wq 91 @Y 2, 39 &
w@E A wr S gg faar 2
ami EAFIH w7
WAL HITRE WAAT AR WA
g 9z A f=w

2z 7, =% fafaes &

REDDY:
understand my

TR

1t Bl
N T A -
R GIES G k) al,
FIPRIH FIH FTET E

K« My gt (392 93n): O

fet 7 arar o anfs w3 o
SHRIMATI YASHODA REDDY:
B ATT T 07 FOORA T

'* )

Madam, what I wanted to say was that if you
ask us to learn Hindi, it is imposition but
when we ask them to retain the knowledge of
English it is not imposition of the same
nature. That is the suitable difference that
they must note. We are asking chem only to
retain English which they had been having for
so many years, till such time we could be
proficient in Hindi and- it could become a
link language. But what did U.P. do?
"Remove English, including the typewriters."
And what has Madras done? Not that I
appreciate what Madras has done, I do not
appreciate
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it, but that was the only way tp make you
people understand, and that was the only way
to make yop realise their feelings. Otherwise,
yd* would not have realised to thB extent.

THE DEPUTY CHAIRMAN: Pleas* wind
up.

SHKIMATI YASHODA REDDYs I
cannot wind up without developing my
argument. Otherwise they will misunderstand
me.

I said I did not appreciate what Madras has
done. I do not appreciate anybody saying,
"We do nol want Hindi." But I do appreciate
their action to this extent that il they had not
gone to this extreme extent, peop” in Delhi
would not have realised the feelings of the
non-Hindi people. To what extent you must
appreciate it. That is my opinion.

Now, Madam, if to-day Madras does net
take to Hindi and by any chance, the other
Southern States also do not take to Hindi, and
people in the North give uP English, how are
you going to have a link language? Should we
not have a link languag»? Now about the
three-language formula, our Andhra Assembly
has unanimously agreed to it. But which State
in the North is having this three-language
formula? Which State will have it when you
say that for the Central Services "You learn
English or Hindi as you like." Which fool will
learn three languages? No perscn with any
sense will learn three languages unless you
say that compulsory knowledge of both Eng-
lish and Hindi is necessary. I do not love
Hindi less than I love English, nor do I love
English more. But if you want to retain the
unity of the nation, you must make both the
languages compulsory, otherwise, there cannot
be unity in the country. Madam, people
condemn Madras, but I will "ask the Prime
Minister*
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who is sitting here, and the Home Minister,
"Why do you permit number-plates on cars
with Hindi numerals? Why don't you take
action? I think under the Motor Vehicles Act.
and the Constitution, it is illegal to have
number-plates with any form of numerals
other than the international numerals. But.
what is the Government doing? Eight in the
Home Ministry, right on the Home Minister's
car, you see Hindi numerals. I am only saying
that you have no guts and you only want to
yield to political pressure and satisfy some
fanatics, whether Hindi or English. If you
want to defy your own rules and regulations,
how are you going to check the illegal actions
of the people in burning the Constitution and
the National Flag 5n the States? Change the
rufcs if you want but do not allow anything
which is against the rules. If the Home
Minister's car carries a H'.r.di number-plate,
how are you going to question the illegal acts
elsewhere? (Interruption.)

THE DEPUTY CHAIRMAN: Please wind
up.

SHRIMATI YASHODA REDDY: That
is all 1 wanted to say, Madam.

SHRI B. D. KHOBARAGADE:
Madam Deputy Chairman, our country is
facing a number of problems and it was
expected that the President in his Address
would suggest some ways and means to solve
them. But unfortunately the President in his
Address, has not indicated how to golve aU
those important problems that are faced by
the country. Madam, whether it is the food
situation, whether it is industrial prouucuon or
wnetner it is a question of national unity and
integrity, we have to face a number of
problems. It has been mentioned by the
President that there is improvement so far as
food production is concerned. No doubt there
is a tremendous increase in food produc-
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tion but what about the prices ot foodgrains? I
must say that i» spite of the bumper crop this
year, the prices of foodgrains have not been
brought down. Even now the foodgrains are
being sold in the market at higher prices.
Ultimately the poor people in this country
have to suffer. Whatever good results we had
in the sphere of agriculture, they were due to
the good weather that we had in this country.
Of course, I am fully aware of the efforts
made by the Government also but if we
become complacent, perhaps it will not be
possible for us to produce good results in the
future as we have been able to do this year,
because the weather may not be as favourable
as it has been this year. Therefore, the
Government should not be complacent and it
should try to persevere in this matter and take
evey possible step, whether " is in the matter
of irrigation, providing better seeds, manures
and fertilisers, or in some other matters. In all
directions efforts should be made so that food
production continues to be good every year.
Then mere production of foodgrains is not
enough. Efforts should also be made to bring
down the prices. Even though there has been a
bumper crop this year, we have retained the
food zones- | think as long as we are retaining
these zones or the zonal system, it will not be
possible to bring down the prices of
foodgrains. We note that in certain States the
prices of foodgrains have tremendously com*
down and the Government has intervened or
stepped in to procure or purchase foodgrains
so that the prices of the foodgrains do not
come down below the floor price. On the
other hand, there are certain other States

for the foodgrains. Therefore, 1 would
suggest that these food zones should be
abolished immediately.

The next question is about unemployment
in this country. Some year* back we were
informed that ther* was unemployment
only among the
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uneducated people and we were al-
advised that the  younger generation
should pay more attention i to technical and
scientific education. I But when the students
have  spent , their invaluable time and
money in studying technical and scientific sub-
: jects, we find today that a large num- i ber
of engineers are unemployed. : The
number of unemployed engineers ]is going
up every year. The live iregister which
i-? maintained by the Employment Exchange
throughout the country gives the following
figures. In December, 1965. the number
of unemployed engineers on an average was
17,004. In June, 1966 it rose to 18,894. In
December, 1966 the number was 25.389 and in
June, 1967 the number was 27,945. This
only indicates that there is still  large-scale
unemployment among the educated and
technical personnel- A suggestion has been
made in certain quarters that with a view to
check unemployment among the engineers the
admission to the engineering and science
colleges should be restricted.  But I this pro-
blem. On the “ontracy, scientific and
technical education should be freely given
to all those people who want to tiave it.

| ways

Then, Madam, the question of language
was discussed in this House. A number of
Members have referred to this problem.
During the last Session I had mentioned that
the question of Hindi is not so important.
The question of paramount importance is the
unity and integrity of this country. If you
want to maintain the unity and integrity of
this country, then it is essential to get the
support of the non-Hindi speaking people.
What do we find here? As was  pointed
out by Shri mat i
in the South are opposed to the policy of the
Government. What the Government should
have done before bringing forward the Bill
and the Resolution on the language question
is that it should have tried to contact all the
parties to th« language dispute, all the
political parties and
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tried to evolve a common  policy which
would have been acceptable to all the
concerned persons.  But instead of doing so
the Government and the Prime Minister have
yielded to pressure after pressure. When
there was pressure from the Hindi-speaking
people, the Prime Minister yielded to them.
When there was pressure from the non-Hindi
speaking  people, the Prime Minister
yielded to than; Therefore instead of
having one very good and cogent policy, so
far as the language issue is concerned, we
have yielded to each and every person and
ultimately the Government and the Prime
Minister could not s3tisfy anybody. Now
what should be the policy today? I would
suggest that a' round table conference of all
those persons concerned and the
representative® of all the political parties in
thU country should be convened as early as
possible. Otherwise it will be very difficult
for us to maintain the unity and integrity of
this country. Some people have  suggested
that Sanskrit should be made the official
language. It has been pointed out by others
that  Sanskritis a dead language. Whether
it is dead or not, I do not want to enter into
that controversy. But I must point out that
Sanskrit was never the people's language. It
was a language spoken by cne or two per cent
of the people. In this country the people's
languages were Pali and Prakrit.  Sanskrit
was never spoken by the people. On the
contrary I will say that Sanskrit was utilised to
enslave the majority of the masses in this
country. Therefore Sanskrit can never be the
official language of this country.

SHRI B. K. P. SINHA: Pali? SHRI

B. D. KHOBARAGADE: K

d&ES 110l matter. "tua caii Lave roii
or Prakrit but that will also not solve the
controversy over this question. M you want
to solve the language problem, if you want to
maintain the unity and integrity of the
country, I  you must have the three-
language J formula and that is the only
eolu-i tion in the present circumstance™®
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[Shri B. D. Khobaragade.] The controversy
cannot be resolved by having Sonoisrit or Pali
or Prakrit as the official language. It is
not enough to say that we should have the
three-language formula but eli'ort
snould be made honesty fiist by tne Hindi
speaking people to implement the three-
language lormula in practice. ~ The three-
language formula was there sirce the lat ten
years ai:d the non-Hindi speaking people
have tried to implement it. You go to
Kerala and you will find a number of young
children speaking in Hindi and they can
compete easily with ths children from the
Hindi-speaking  areas-But may I ask, how
many Hindi-speaking people have learnt any
other language than Hindi—be it Marathi, Ta-
mil or Bengali? The Hindi-speaking States
have never tried to implement it.  Therefore,
if you want to solve the language problem, if
you want to maintain the integrity of the
country it is essential that you should have the
three-language formula. That is the only
possible solution at the moment.

I would refer to another question and 'that is
regarding the Kulch Award. We are
greatly shocked to hear the Award of the
Tribunal. Of course some Members have
said that since this dispute was referred as per
agreement to the Tribunal, for arbitration, it
is not desirable now to go back on our promise
and so we should try to accept the Award. [
would like to ask, who had agreed to refer this
question to the Tribunal? It was only the party
in power because of the brute majority it had at
that time, the Government agreed to refer this
issue to Tribunal.  So far as the Opposition
parties were concerned, all were opposed
and they said that this dispute should not be
referred to the Tribunal. It does not matter
now. Once it was referred, the Award has
been given. But we have to see now whether
this Award is judicious or not. In my humble
| opinion the Award is of a  political nature
and not of a judicious nature j
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and therefore it'is not binaing on Inaia
that it should accept this Award.
What is the basis of  the Award? As it
has been mentioned by the Chairman of the
Tribunal, the basis of the Award was the
extent of sovereignty over the area on the eve
of independence. It is quite clear that at
the time of independence when tiiis country
was dividej into  two sovereign States of
India and i a .is.au, this area came to India.
Therefore when this area came to India
and was with us for the iast 15 years, till the
controversy was raised by Pakistan. It means
that this country had sovereignty over that
area. Therefore, wnen our sovereignty was
over the area, there can be no other Award
except that it belongs to India.
Therefore, when the basis of this Award
was the sovereignty tx over that land and
if it is proved Uiat India exercised that
so/ereignty, then it must be said that the
Award is not judicious and not a proper one.
It is also mentioned in the Award that if
the decision is not taken as it has been taken,

then perhaps there might be a  threat to
peace and tranquillity in that area.
This is what the Chairman of the Tribunal

has said in the Award. So it means that the
Chairman was more worried about the peace
and tranquillity in that area and not about the
legality of India's position and therefore,
I would suggest that the Award is not based
on any legal finding or it is not a
judicious one and it is only a political
Award and therefore I would submit that
this should not be accepted.

When the Award on Kutch has gone
against India, most of the persons say here
that it should not be accepted. What about
the Mahajan Commission's Report? That
Commission was appointed to go into the
border disputes between Maharashtra and.
Mysore. I can say that the Mahajan
Commission's Report is more arbitrary than
the Award on Kutch.

SHRI M. GOVINDA REDDY (My-
sore) : No.
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SHRI B. D. KHOBARAGADE: If
Members go through the report, they will find
that it most arbitrary, unprincipled, illogical
and contrary to the relevant facts and
documents on record. Whatever yardstick the
Commission adopted in the beginning of the
report, he could not stick to that later in the
same report. This is what the Commission has
said:

"No formula can be rigidly implemented
and there can be no scientific approach in
such matters."

So, they did not want to adopt any proper or
scientific approach. This has been mentioned
in the report.

Later on the report says:

"On a proper construction of the charter
appointing the One-Man Commission the
inference is clear that the Commission has
been told to settle the disputes principally on
the ground of linguistic considerations as the
States in India have been broadiy re-
organised on that basis".

So in the beginning of the report the
Commission says that the principle should be
the linguistic principle but having said that, at
the next moment,- the Commission has
discarded that principle and given a different
Award. So the Mahajan Commission's report
is most arbitrary and not a judicious Award.
We have faced two or three elections in that
disputed area and on each and every occasion
the people there have clearly indicated that
they want that area to be merged with
Mabharashtra. So there should be no difficulty
in merging that area with Maharashtra. What
should be the solution to this border dispute?
We tried to solve the border dispute between
Kerala and Madras by adopting the Pataskar
formula—that is—the village should be the
unit, that there should be contiguity between
two different areas and the language spoken by
the majority of the people in that area shouM
be considered. These principles were set
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out by Mr. Pataskar and he very easily
solved the problem. The same could be
applied here, namely, the language of the
majority of the people living in the area,
whether the area is contiguous with other
areas, etc. All these factors should be taken
into consideration and the problem should be
so solved. The Congress Government has
stated that they will try to find a national
concensus to solve this problem I sm glad
that they have so decided but in trying to
solve this dispute, they should see that no
injustice is done to Maharashtra.

Finally I would bring to the notice of the
Government the atrocities perpetrated
against the Scheduled Castes in this country.
During the past four or five days, several
Members have spoken here but not a single
Member has referred to the problems of the
Scheduled Castes. Are we to understand that
it is the mentality of the Caste Hindus here in
the House that even when people belonging
to the Scheduled Castes are being murdered
brutally and when there are riots in Madhya
Pradesh and in U.P., no Member is going to
refer to that question? I would like to say
thaf the Government should pay attention to
this problem also and try to solve the
problem of the Scheduled Caste people.

THE DEPUTY CHAIRMAN:
Baharul Islam from Assam.

Shri

SHRI BAHARUL ISLAM (Assam): I am
very thankful to you for giving me this
opportunity but I hope you will kindly give
me full time because I come from Gauhati
town where the riotous incidents took place.

THE. DEPUTY CHAIRMAN: The full
time js fifteen minutes.

SHRI BAHARUL ISLAM: 1 associate
myself with the thanks offered . to the
President for his Address to us and proceed
with my speech and in it, as the time is short,
I shall con-
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fine myself only to the incidents that took
place in Gauhati on the 26th of January last.
The incidents that took place in G'auhati on the
Republic Day have drawn the attention of the
people of the country and different versions
have  been  given by different  sets of
people as to the nature of the incidents and
the causes thereof. I condemn with all
the force at my command what has happened in
Gauhati and Bijoynagar on the last Republic
Day. As a matter of fact all  sections of the
people including students' organisations have
condemned it. I sha'l now give you a very
brief idea about the nature of the incidents
that took place on the 26th of January last.
There was a procession that started at
Judges' Field where the official National Flag
was going to be  hoisted. The students tried
their utmost to see that the flag was not
hoisted, and failing that they took the
procession on to Fancy Bazar via Gauhati
thana. There also, near the Goenka Traders,
they tried to bring down the National Flag- At
that time a trader fired three blank shots. At
this the students became afraid and they were
dispersing. Here my findings are very similar
to the findings of the special
representative  of the  Statesman. After
passing the Gauhati thana the processionists

entered the  Fancy Bazar area. Near
Gauhati  Traders a trader fired three blank
shots. The 9re unnerved the mob and it with-

drew. Shop-owners and their servants
appeared and said that they would beat back
the mob. There was panic as word spread that
Marwaris were going to beat the students. So
the mob now arrived with sticks and bars and
surged forward, but again halted. The shop-
keepers' men slatted throwing brickbats, which
fell on the police and  the mob alike. At this
stage a report got round that Marwaris had
attacked and beaten some Assamese. At
several points trucks, cars and  jeeps were set
on Are by the mob. Arson and looting
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were confined to g few streets i.n
Pancy Bazar, Athgaon and the cycle
factary.

The town of Gauhati covers g lot
of ternitory, The curfew zrea was
) miles. The area where

20 sguare
riot totk place was less than one-

nth of it Most of the shopping
areas were not touched by the rioters,
who did nof dare to enter the Mar
wari aren of Fancy Bazar. Only the
fringes were attacked. Some areas
belonging to industrialists were set
on fire on the ecaslern part of the
city, znd one man was assaulted, The
in the residential areas was

ad to setting trucks, cars and

: ahlaze.

All wvehicleg belonged
traders and industrialists There

was no ricting  eanywhere else in
Agsam and there wns no loss of
11 £ There were no incidents after

the 26th of January

It appears from what 1 have said
that the immediate provoca-
tion for the disturbances was given
by the blank fires and by the throw-
Ing of brickbats by the traders and
their men a! the processionists, and
the miscreants and the bad elementy
utilised the opportunity. 1 do not
blame the traders for thejr aets; they
had to do that in self-defence.

above

According to dn
cial report, as

up-to-date offi
revealed by a staff

reporter of the Assam Tribune, the
loss has been estimated at Ry
85,02,1687. 'The break-up is as fol

lows: Number of families affected—
544; of which 29 are Assamese, most-

ly traders. Number of vehicles
damaged—59. Number of houses
damaged—164, Number of petrol

j ) peonns, S -

factories and workshops damaged—
17. Numbey of show houses damag-
ed—1, Central Government property
damaged—nil, State Government
property damaged—2 Stlale P.W.D
offices. Apparently, the above amount
of logs does not include the volue of

[ PRpEECr—— | in
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properties looted.  The total loss would I
certainly be more than that figure of ' Bs.
85,00,000. Let me come to the causes 1 as to
why the attack was directed j against traders.
The above-mentioned j 544 affected families, of
which 29 were Assamese, were traders.  The
reputation of traders in Assam is very low.
People believe that they are responsible for
blackmarketing, hoarding, artificial scarcity and
the consequent high prices, that they take
advantage of all natural  calamities, such  as
flood, drought and the like, and *hat they '
exploit human miseries and sufferings The
proceedings of the Legislative Assembly
show that a lot of grievances arising out of
their  anti-social conduct have been made by
M.L.As. Government have been taken to task j
2 for not taking adequate action against j them.
The local newspapers also have j “ocussed
public attention on this.

There has also been frustration among the
educated unemployed youths of Assam
regarding employment, in public as well as
private sectors. The traders, almost all of whom
are from outside Assam, seldom employ local
.people. The tea gardens, mostly own-, ed by
Europeans before independence, used to
employ local people. Now the j tea gardens are
owned by Indians from outside Assam. They
seldom' employ local people.

Naturally therefore the Assamese youths
are frustrated. Further, their minds as well as
the minds of the other people of the State
were exercised over the question of
reorganisation of Assam. On that fateful day
their fury was directed against the traders
and industrialists of Gauhati. These traders
are both from inside and outside Assam, of
course mostly from outside Assam

Now in support of my contention Ibeg to read
a few lines from HamdiBoy who is
admittedly a non-' Assamese; published
in the Statesmanof February 10, 1968. He
says:
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"Although the recent riot in Gauhati must
be viewed in the context of the general
tendency towards violent agitations ,il over
the country, it was different from other dis-
turbances elsewhere in one important respect:
the consideration for human life and national
property shown by the violent mob.

Nobody was killed or seriously wounded i,
the deplorable incidents on Republic Day; nor
were State or Central Government
installations attacked.

In Gauhati however, victims (f the riot were
members of the higher caste and this fact has
importance of . its own. Almost ,ll those who
were attacked and whose properties looted were
industrialists and traders.

To some extent the misdemeanour of the
Gauhati rioters has its roots in the fact of
Assam being one of the lesser developed
States in an underdeveloped country.

The process of alienation becomes worse
because all instruments of change and
progress—the  capital, techniques and
organisation—are under the control of people
from outside the State.

The industrialists and busi-
nessmen in Assam whose family origins lie in
Rajasthan have over the years tried to
'Assamize' themselves by learning the State
language. But they have failed to endear
themselves t° the local people; they still strike
up attitudes which create irritation."

THE DEPUTY CHAIRMAN: What are you
reading from?

SHRI BAHARUL ISLAM: I am quoting from
Hamdi Boy's statement in the Statesman of
February 10, 1968. Just few more lines.

"It is noteworthy that the industrial units
attacked by rioters were
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those ,bout which rightly or wrongly the
Assamese have a feeling that they
discriminate against local applicants in the
matter oi appointments and against local
employees in the matter of retrenchment.”
SHRI TARKESHWAR PANDE: There are
three parts of the question.

Please explain why 26th of January is
selected. Why? Was there any conspiracy?

THE DEPUTY CHAIRMAN : Unless he
yields you cannot interrupt him.

SHRI BAHARUL ISLAM: I am not
yielding
SHRI TARKESHWAR PANDE; Why
the National Flag burnt'!"

THE DEPUTY CHAIRMAN: He has not
yielded. Please sit down.

SHRI BAHARUL ISLAM:
Flag I will speak later on.

SHRI TARKESHWAR PANDS:
What was the Government doing when
iting and burning were taking
place?

Aboul lional

SHRI BAHARUL ISLAM: It is untrue to
say that the victims were all outsiders. It is
also untrue to say that the miscreants wer, all
Assamese. 'There were non-Assamese also
and they were of different communities too.

It has been alleged that the incidents were
pre-meditated and planned and that Mr.
CbaHha was behind them. It is a flight of
imagination to say so. If they were pre-
planned and incited by Mr. Chaliha, the
disturba-ices would have spread all over,
throughout the State, and the outsiders driven
out. There are outsiders not only in Gauhati
but in all towns of Assam, and even in the
villages inhabited bv the

Assamese peoole. Mr. Chaliha, 4
P.M. arrived in Gauhation the
27th and immediately
meeting of all political leaders and

called a
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traders who were the victims, and sought
advice as to how best the situation could be
controlled. The situation was controlled the
very same day ana there have been no
incidents at ail after the 26th January.

It is said in. some quarters that the Gatihati
disturbances were the result of a parochial
outlook of the Assamese people.

THE DEPUTY CHAIRMAN: Are you
reading from something? Or is it your speech?

SHRI BAHARUL ISLAM: It is my own
speech, Madam. It is said in some quarters that
the Gauhati disturbances ,re the result of &
parochial outlook of the people of Assam?
Fray why do you single out Assam? Why give
a bad name and then condemn her alone?
What is now happening elsewhere in India? I
6*0 not commend parochialism or localism. I
hate it. It must be uprooted if India is to sur-
vive as a nation, as one nation.

we blame our youths and students alone
if they misbehave or if they are guilty Q!
certain antisocial activities? Before we do so,
let irch our own hearts. How are we,
legislators, behaving on the floor of
Legislatures? Is it not reprehensible to assault
a Governor or a Si in the Legislature? Before
we condemn anybody, it is high time we
parents improve ourselves before we proceed
to improve our children.

I have said that the fury of the miscreants at
Gauhati was directed against the antisocial
activities of some traders- I shall be failing in
my duty if I.do not say that political parties
are also responsible tor such activities. If
political parties do not stop accepting
donations from traders, the latter will naturally
try to recompensate it by black-marketing and
by charging high prices, and that too with our
connivance. The result is that the victims of
such activities are the people. Ai>d the
frustrated people at times take
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the upper hand and also take lhe law into
their own hands. Things move in a vicious
circle.

Motion of Thanks

Then what is the remedy? The remedy lies
in removing the causes of friction and for that
the entire trade should be taken over by the
Stal.s or by cooperatives.

A, hon. Member of Parliament of the Ja,
Sangh who visited Gauhati after the
disturbances smelt communa-lism in the
causes of the incidents. Another hon. Member
of parliament of the same party thought it
wise to say that Shri Fakhruddin was the
patron of the Lachit Sena. My advice to them
is to read Assam's history and study Assamese
society. The Assamese people hate
commimalism and they have rejected the
suggestions of these hon. Members. Thanks
are due *-o0 the people of Assam.

Yet another hon. Member of Parliament has
said—and he i of the Swa-tantar Party—that
Assam's Chief Minister, Shri B. P. Chaliha.
has invited the separatist movement of 'he
Ahoms. What for? Ts it to bring about his
own ruin or to dig his own grave? Before such
remarks are made one should know in what
high esteem these leaders ,re held by their
people.

Regarding the failure of the local
adminstration on that fateful day, it is true that
the local administration at Gauhati temporarily
failed to stop the miscreants and to give
protection to the victims- But to the credit of
the Government there it must be said that first
of all, the disturbances were restricted to a
very small part of the city.

AN HON. MEMBER: What about the
Marwaris?

SHRI BAHARUL ISLAM: As a matter of
fact, Marwaris are there in all the town= of
Assam, also in th«* wvillages. These
disturbances were not allowed tc spread to the
other parts of the State though as a matter
of

[ 22 FEB. 1968 ]

on President's Addresi 1756

fact, the situation in the whole State was
volatile. Secondly there has been on loss of
human life and few injuries were caused. No
Central Government  properties  were
damaged at all. Only two State P.W.D.
offices were damaged. The incidents were
slopped on the 26th itself and there have been
no incidents beyond that day. The
Government has already transferred the
concerned officers in order to restore
confidence among the victims and they have
already ordered a judicial inuqiry into the
whole thing by a High Court Judge.

I may inform hon. Members that the
situation is not yet absolutely normal. In order
to ease the situation and to make it absolutely
normal certain things have to be done. I came
from Assam only the night before last,
Soothing words to the victims and'
constructive suggestions as to how to restore
the shaken confidence and to bring about the
lost amity between the different communities
are necessary. A large number of communities
live in Assam. In fact I would-say tha: a larger
number of communities live in Assam than *n
any other State of the Indian Union. We
should help these people to live together in
pence and amity.

THE DEPUTY CHAIRMAN: Mr. Islam. I
do not think you will have the time to fi -ish

all thosa pages that you have now in your
hand.

SHRI BAHARUL ISLAM: I have to say a
few words on certain other points also. But in
view of the shortness of time I will not dwell
upon those points.

THE DEPUTY CHAIRMAN: Have you
finished?

SHRI BAHARUL ISLAM: Yes, Madam?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) Madam Deputy
Chairman, I regret that I have not been able to
be present in the House during all the
speeches I have heard a few
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ang 1 have heard geveral more while
sitting in my office, For the rest I have
tried to go through the records and
notes which are kept by our officials.
I cannot say that any very new poinits
had been raised, As usual hon. Mem-

bers from the opposite side have clier-
ad varicus eriticisn It is their right
to do so and T always welcome their
assertion of  this ight., Iut 1 would
welcome it even more i thesz ¢ 4
cisms were accompanied by certain
positive solutions and suggestions
which could be carri yaf, gr alterna

tive programmes gf have
to think of what we stand {9, We
stand {or and we are sirivinz for a
firm democeratic base for our csuntry.
Menticn was made by one or two
speakors just now of lawlesiness or
of taking law into their own hands by
peanle, whether they be students or
other poople, I think the time has
comiec wher everyone of us has to 1n-
dicate exactly where we stand on this
mportant national issue T e rtand
for the method of discussion and

debate in institutions which are there
for this very specific purnose, stch as
the Houses of Parliament? Or 4n we
stand for these ismueas bhelng taken o
the streats of our cities ana our willa-
gee? Tihink very olear arswer <hanld
be oiven by our Memhers »f Parlia-
ment and Wy o'l resnonsthle citizens
of our country,

AN HON. MEMBER
Minister,
SHRIMATI INDIRA GANDHI: Cer-

By tha Prime

tainly, by the Prime Minisler and 1
am standing here to say o as far s I
am concerned and [ have said
80 on
and I do not think, Madam, that any-
body can accuse me of having gone to
settle any problem oulside on
street or with my fists. (Interruplion.)

THE DEPUTY CHAIRMAN: My. |

Rajnarain, please listen.

SHRIMATI INDIRA GANDHI. We '

have heard some passionate speeches

various occasions before also, |

the _
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in this House on this occasion. But I have not
really heard , very passionate denunciation of
these particulai methods which one sees being
I'sed all around us. One might say that I am
stating the obvious and I am one who does not
like stating the obvious. But sometimes it
becomes necessary to do so, especially when
one sees the ghastly and macabre incidents
which had taken place in Ranchi, in Meerut, in
Gauhati, Calcutta, Madras, Madhya Pradesh
and other parts of our country. We have heard
here that some people were aggrieved or they
wanted to daw the attention of the Govern-
ment. Madam, I have listened very carefully
and I have failed to understand what argument
has been proved by the burning of trains, by
the murder of people, by the looting of shops
We just now heard an hon, Member from
Assam. | have the greatest affection for the
Assamese people It is a small State which
faces problems perhaps far more complex than
any other State in India. As the h*". Member
has said, it is a region where many different
races, religions, tribes” all inhabit together and
it is not easy for them to get on together. But
whom have the Assamese people convinced
and of what have they convinced them by the
looting Of those particular shops? Have they
convinced those people who do not wish to he
in Assam that there is a place for them in
Assam? 1 personally, with my limited
understanding may think that they have done
the opposite.

on President's Address

Similarly with regard to language, those
who have agitated for Hindi here have harmed
the cause of Hindi and those who have
agitated against Hindi in the South have
certainly also harmed their cause. So it is not
only an ideal which I am putting before this
House but a very practical proposition that by
these methods we are not furthering the causes
which these particular groups may have at
heart. They may be right causes or wrong
causes, I am not discussing that now. [ am
only saying that the partl-
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euiar cause then becomes that much

weaker.

My friend, Shrimati Yashoda Reddy said
that we are getting pressurised. [ am very sorry
to hear this. I have certainly not said that I felt
pressurised. On the contrary I am one of those
whom it is exceedingly difficult to pressuiitt.
aome Of. cur biggest leaders have sometimes
wanted me to do things but I have regretted
and not allowed myself to be pressurised. For
some stubborn streak in mo I have not yielded.
Therefore, I have no intention of yielding to
any kind of pressure. During the language
discussion I have clarified my position here
and in the other House and I shall do so again,
which is, that for some reason some people
felt that a situation was being created which
was going to bring fresh difficulties. This was
not so as far as the Bill was concerned and it
was not so as far as the Resolution was
concerned. Therefore we wanted to clarify the
situation. The hon. Member said that English
would not be an imposition on the Hindi-
speaking people. Madam, I think that it would
be an imposition on any Indian except a very
very small number of us who have had an
opportunity because of better financial situa-
tion, because of the way in which we lived, to
receive a particular kind of education. But for
the vast masses of India it is an alien language
and it is difficult for them to learn. We cannot
escape this fact. Whether anybody tries to
pressurise or not, we have to see facts.
Whether somebody is putting them in front of
us or not, we have to discover the facts and
realities of life. I do not want to go into this
language argument because I think I have
spoken twice on it at length here before. But
one thing does strike me as rather strange. It is
the vei”- voices which were raised on behalf
of the Bill, which were trying—if I may use
Shrimati Reddi's word again—to pressurise us
to bring the Bill Deiore Parliament in order, as
they said, to fulfil the assurances given bv two
previous Prime Ministers to the South, those
are the very
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voices which now ask. Why did you bring
the Bill? On the contrary it | was the people
of the Hindi-speaking j areas who said, don't
bring this Bili but we felt that we were in
honour bound to fulfil the assurances given
by the previous Prime Ministers to our
brothers and sisters oL the South even if this
made us unpopular. And it was made very
clear to us that this would not be a popular
move; even then we felt that the Bill had to
be brought. Now objection has been taken
to the amendment that was made. I can
assure this hon. House and I can assure all
the people from the non-Hindi States that
had I for a moment thought that any
amendment was going to increase the
burden on the non-Hindi speaking people, I
would never have accepted it, no matter
what, but I did not think that it made any
difference. What difference it made was not
to the people of the North, South, East or
West; it made a, difference to those hard
working  officials of the  Central
Government who thereby had an extra
burden put on mem of having to provide
translations This was really the only ma.ter
but even at that time, even when the
discussion was going on, I remember
distinctly that the Home Minister said—I do
not remember whether he said so in both
Houses but he did say if in the other
House— that whatever burden or
difficulties were felt to have come about
because of the Resolution could easily be
sorted out by sitting together. From the very
beginning, at no time has he said nor has
any member of the Government said, no, we
are not going to discuss this matter; even if
there is any difficulty they have to bear it.
What the Home Minister did say was that
whenever you try to do something, new
some difficulties will be faced. The
difficulty really is on all ,us. I can assure
hon. Members from the South that the type
of Hindi that is now spoken is a new
language as far as most of Us are
concerned. I* is certainly new to our village
peo-ole in the U.P. I know only about !
U.P., I cannot say about other people.
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People who come from the villages— for
instance our domestic staff who come from
the rural areas—have extreme difficulty in
understanding the sort of language that goes
for Hindi. For them it is as new as they would
feel in learning Marathi or any other
language- Any language which is going to be
the national language is going to put a burden
more or less on every citizen of India but if
we proceed in the right way then that burden
will be only for a temporary and interim
period. After that when people are
automatically following the three language
formula, after one generation when we get
enough teachers and the system is accepted
and so on, I personally feel sure that there will
be no difficulties for anybody and it will just
be automatic for everybody to learn three
languages and for everybody to be able to
understand one another. But those hon. Mem-
bers who have criticised the implementation
are absolutely right. The three language
formula has not been implemented.

SHRI RAJNARAIN: Only two.

SHRIMATI INDIRA GANDHI:
Well, I am sorry. I stand very firmly
on the three language formula. 1 do

not think that we can function with
two languages unless we want to have
parts of the country not to be closer.
Then, of course it is possible, but if
everybody is to stay together and
work together, if we are to play our-
role in the international world -------------

o T 3EE 9Im):
T AN AFTH AT SATAAT |
SHRIMAT] INDIRA GANDHI:
Madam, I am not yielding.

W TTRAT VI ¢ ST WG FOAT
Awt E w7 Afsm 5 oswe 9
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ST |
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THE DEPUTY CHAIRMAN: I am on my
feet and you must take your seat. Please take
your seat. I would appeal to Members on both
sides that there should be no interruption
while the Prime Minister is giving her state-
ment in reply.

a; TIMTITIar: wsrrz#frrﬁqf
¥ werg i e Z0.0 0

smarfa . #dr a8, sw I
X FEIE g0, IA9F JIE 9D
a1 gy . .

q AR TR T AWT FE
TSt SrEar A7 aEE gre S0

SHRI ANAND CHAND (Bihar): May I
submit that nobody stands up from here to
interrupt the hon. Prime Minister? Why do
you say both sides?

THE DEPUTY CHAIRMAN: Please sit
down.

SHRIMATI INDIRA GANDHI: Madam
Deputy Chairman, i think that the hon.
Member is justified in the question which he
has put because if there is a misunderstanding
on this issue it should be cleared. Now the
difficulty is this. Which are the two
languages? Some people say that the two
languages should be Tamil and English. Then
what happens? What language will link
Madras to the States of the North? Therefore,
it is much safer if we stick to the three
language formula not .only for the unity of the
country but as I said it is equally important in
today's world to have links with the outside
world. I want to say only one more word
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about the language question, because it is a
subject on which people get extremely
excited and I think that at this 'moment it is
better not to say any more about it, but allow
tempers to calm down. Then, I am certainly
willing to sit with anybody who would like to
sit—leaders of the North and the South and
the different political parties—at a table,
square or round or any shape which they like,
to discuss this matter, but it is important that
before such a conference, we should allow
excitement to calm down a little.

Actually I got diverted into the
language question because I was really talking
about law and order and about discussing
these matters on the streets rather than in
Parliament or other such forums rather than on
the streets. It is also a matter of distress that
volunteer organisations are being built up
which are drilled and dragooned. 1 do not
know the purpose of these organisations, but
there is no doubt that each organization is
giving rise to a new one, and all these little
private organizations or armies  oOr senas
or whatever one would like to call them, are
not helping in creating a peaceful, atmosphere
or an atmosphere in which people of
different languages, of different States can live
together in peace. Most of them say that they
are not doing  anything against anybody.
Ifit is so, I  am glad, but I think that all of
us need to be alert on this matter and see that
nothing is done which puts any doubt in the
mind of any Indian citizen as to his right to

speak his own language, his right to live
wherever he wants or work or do
business  in whichever part of the country he

may desire to do so.

One other question which comes up day in
and day out is, "Why should the Centre
interfere with the State Governments?" I am
using these words in quotes. It is rather
ironic that some of these voices are those
which quite often ask for President's Rule.
Quite clearly, hon. Members have some
difficulty in accepting the

1764

fact of the contradictions within the different
parties which create problems in the States, so
that the only way these Governments can be
run is by raising the bogey of the Centre. If
these Governments fall under their I own
weight—that is inherent in the < contradictions
among the various members of the coalition—
then it is not very ingenuous of them to raise a
hue and cry about the non-existing interference
of the Centre in the affairs of these different
States.

on President's Address

Some hon. Members in this House and
some people outside the House would like
to put the clock back. They would like the
Centre to restrict its powers to  certain
subjects. Two ! or three subjects, I believe,
have been mentioned. What this would
really mean would be the abolition of the

Constitution.  Are these Members
seriously contending that the  problems of
our political, economic and  social

developments could be solved by making the
Centre merely a nebulous concept?  Of course,
if it serves any useful purpose to lay the blame
on the Centre, I can say that  our shoulders
are broad enough to take that burden also,
but it does not. It merely creates confusion in
the people's mind. I am the first to say that the
only sanction behind law  and order should
not be the policeman's baton or the soldier's
rifle. It has to be the social conscience. But
what do we find in this country? We
know that the majority of the people want to
live in peace, and to pursue their daily routine
or their daily business, yet the fact
remains that a handful of people are able to
get away with their mischief. = Why is this?
This is either because they are encouraged by
some or at least,  if not encouraged, they are
tolerated and I think that all civic-minded
people should look at this question anew and
see that no such anti-social actions are
tolerated. =~ We should make our opinion very
clear on all these issues- We must exercise
self-restraint upon even our political objectives.
Such restraint can come only if we restore the
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vision of a democratie India. Every-
where we have seen that all other
things can  pe built  up, But
vision, if lost, ig not easy to recover
and g people without vision must
perish,  Politica] parties exist ror the
people, not people for parties. This
Govemment, which I pave the honour
to represent, and 1 say' this in all
sincerity, is always willing to work
with other parties for the solution of
all our major national problems, I
think there is no greater challenge
or worth while task before the nation
as a whole than {0 make our demo-
cracy secure, for I believe that this
is the very base of our survival.

There was some agitalion from the
Left regarding the alleged sins of the
Centre gnd T was surprised that g
political party which brovides itself
on the principle of democratic centra-
lism is today seeking to attack our
concept of the Centre, According o
the Constitution, the Centre is design-
ed to make for ‘maximum unity, while
making the fullest allowance for

diversity. It is g very' fine balance '

and we can disturb this balance only
at our peril, T am convinced that all
those who, because of regional preoc-

cupations, assail the Centre today are

acting in 5 very shortsighted manner
and are pursuing a temporary politi-
cal advantage over the longterm
interests of their own States as well
as of the country as a whole. But
I have little doubt, that hag our
friends on the Left been in the Centre
today, by now they would have moved
heaven and earth to make the Centre
much more powerful than ever it is.

I should like tq deal with some of
the critisims which have been level-
led at our economic policies and pro-
grammes. Comments were made hy
my hon. friend, Shri Dahyabhai Patel,
as also by his opposite number, there,
the hon. Member, Shri Bhupesh
Gupta, regarding the general charac-
ter of the Address, Shri Pate] Com-
plained that the Address merely nar-
rated general problems without sound-
ing a note of hope, whereas Shri
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Bhupesh Gupta felt that we had not
Sét the pate for the year ghead ror
£iven a lead to the nation. Now, what
exactly is the purpose of the Presi-
r dent's Address? It is not 4 propia-
£anda piece which lists only achieve-
ments. It really seeks fo présent be-
i fore Parliament a true picture of the
! internal economie, political and social
situations in the country. And this is
‘ What the President's Address did. It
presented the major achievements, as
| also the major problems, which the
| Government, thig House and indeed
| the entire country has to fackle, It
Was hoped that these questions would
be discussed in an almosphere ¢f con-
structive criticiem in both Houses,
Everyone knows that in the last two
years this country has been through
' a very bad patch, All countries, no
| matter how rich, how advanced they
are, do strike such bad patches. This
| happens to be a time when there is
hardly any country in the world
which has not either been through
a difficult period or is not in the
midst of it today, but as the President
has pointed out, we do think that the
clouds are beginning to lift. I think
' they must lift, because the people of
this country are determined to sur-
mount their problems and to march
ahead towards economic development.

The President referred to the food
situation in Bihar where only a few
months ago we struggled hard to
avert what might have been one of
the worst human tragedies because of
famine, There are prospects of a
record food production of 81 lakh
tonnes against Bihar's previous best
figure of 74 lakh tonnes, which was
achieved in 1964. In this State which
went through that agony and distress,

| which survived the two years of a
! terribly severe and unprecedented
drought, our peasants have toiled and
produced seven lakh tonnes mare food
' than the earlier record of the State.
What greater tribute could there be
to their spirit of fortitude or to their
heroism? Can we not be proud of
them? Can we not be prond 6f this
| old yet ever young Bharat Mata who
| produces the stuff out of which such
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heroes can be made? When  the relief
works were undertaken last year, we were
all very anxious and did our best that they
should be so chosen and executed that to the
extent possible they would result in a
permanent asset for the  agricultural
production programme- Programmes of all
kinds were pushed through during the last
year, even while we were strugglnig with
all kinds of difficulties and shortages.
We have fortunately had a good karif harvest,
I for which we are -certainly thankful to
'nature, as one hon. Member just mentioned.
I would respectfully say ! that we should
also be thankful for the research which our
young scientists and technicians have been
doing and for the application of that re-
! search to the field. We must also be
thankful for the help which the State has given
to these people and to the many-sided efforts
of our cultivators. In the last karif season 6
million acres were brought under  high-
yielding varieties as compared to only
4.82 million acres in the preceding year.
In the year now coming to a close we expect to
cover some 15 million acres of land under
high-yielding varieties of seed: 1.45 million
tonnes of nitrogenous fertilisers are to be
used as compared to just over half
amillion tonnes in  1965-66. Insti-
tutional credit for agriculture has
also been expanded and may total
something  like Rs. 650 crores at the
end of 1967-63  as against Rs. 550 crores
at the end of the previous year. These are
some examples  of the stupendous  effort
which is being made to solve the
problem of food. At the same time as the
President  has cautioned us, we cannot be
complacent. We are not complacent, and we
do not want  to slacken our efforts in any
way- We are doing our best to build an ade-
quate  buffer  stock. The State
Governments with the assistance of the
Food Corporation are intensifying food
procurement all over jth® country.
According to the  latest figures available,
the karif pro~u«-ment has so far amounted to
ne-u'ly 2 million tonnes. But unfortunately
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there was a general delay in the sowing last
year, and therefore the procurement
operations started in earnest only a fortnight
ego, a whole month late, but we hope that
from now on the work will be expedited.

The hon. Member, Shri Dahyabhai Patel
used the words "old widow's wail". I
am afraid he was narrating the familiar old
tale of woo which is often described by
those who are basically opposed to the very
process of planned economic
development. What comfort can I give to the
hon. Member except to suggest that  he
and his colleagues in the Swatantra Party
should persevere in  then-efforts to
come topower atthe Centre so that they
may have the opportunity to  practise
economic policies and philosophies which
even those who swear by the sacred laws of

the market, do not practise now. But who
is to argue  with a neo-industrialists
who cannot see the simple fact that beyond

the laws of the market, there are millions
and millions of hungry and needy men,
women and children demanding social
justice, who cannot be ignored?
This country, Madam, as we are all
aware, is faced with an unprecedented
situation and I do not think, the
Government does not think, that any set
of dogmas or slogans, whether of the right or
of the Jeff, can succeed in providing an
answer to our problems. We must proceed
very carefully. We have to create wealth in a
poor country with limited resources, and at
the same time see that the disparity
between the rich and the poor is not widened.
We must do this in a background of a rapidly
rising population and very rapidly rising
expectations  of  the people. Thus we
have endeavoured during the last two decades
to  put our faith in the efficiency of planned
development processes. We believe firmly
that there is no other practical alternative po
the path which we are pursuing, which is the
middle path.

We sjjall persist in it Difficulties

there will be in, every sector, in the



1769
[Shrimati Indira Gandhi.]

Motion of Thanks

agricultural sector, in the industrial sector, in
the public sector and indeed even in the
private sector- But these difficulties can and
must be overcome intelligently and within
the broad framework of planned economic
development. My personal opinion is that,
for anyone to regard the laws of the market
as sacred would be as disastrous as to listen
to those who think that the economy could be
organised in terms of a monolith.

In a few days the Budget will be presented
and that will give hon. Members and the
Government an occasion for a detailed review
and discussion of our economic problems and
policies. However, I should like to refer briefly
to a problem which was raised by an hon.
Member in my presence and which is agitating
the minds of all of us here and outside. That is
the problem  of unemployment and specially
of unemployment amongst young people. In
the President's  Address  the problem was
stated with the wutmost clarity, sincerity
and frankness. Government is carefully
examining the range and extent of the problem,
specially that [ of  unemployment amongst
young engineers. I have asked the
Planning Commission to look into this
matter, to urgently, undertake a study of the
matter. I think that the President put the
problem in its true perspective when he linked
it to the growth and development of the
economy as a whole, at a rate I and level
which would absorb the growing population
as well as the growing number of people who
are now coming out of our universities and

colleges. In the meantime whatever lies
within the power of the  Government will
be done to ameliorate the difficulties and to

put right  the maladjustments. It  Xs
hoped that ~ when economic activity picks up
as a result of better agricultural production
and the consequent quickening of the process
of development, the employment situa-
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tion will
improvement.

showsignificant

An important question raised by one of
the last speakers was that of the under-
privileged sections of the community. He
is not present here now and I do not know
what other Members have said, but for myself
I can certainly say that there has been no
occasion when I have not dealt with the
problem, whether speaking here or
outside, because it is a problem which is
constantly  before us, and again it is one of
those facts which we simply  cannot ignore.
I do not want to deal with this problem from a
partisan  point of view, but when people
specifically lay the blame on our party, it is
only right that I should put the facts straight. It
is our party more than any other which took
up  this problem right from the beginning,
which has kept it in the fore, and which is
taking steps to see what  can be done to
help these people, within the limits of our
resources. It is true that much that should
have been done has not been done and 1 fully
agree that our efforts should be intensified.
But my  Government is committed  to
intensifying these efforts and doing whatever
it can for our brothers and sisters of the
Scheduled Castes and Scheduled Tribes and
of those areas, which are known ag the
backward areas. But here again the
problem cannot, be solved by simple devices
or slogans. Fundamentally it is not
merely a problem of changing social
attitudes, that in itself is very important, but
also of providing the necessary economic
wherewithal for their economic and social
uplift.

Now, in the realm of foreign policy, the
two questions—on the one side we are
blamed for referring to these questions, on
the other side hon. Members opposite refer
to them themselves so that one has to
reply—the two questions which are
constantly with us are the problems of
Vietnam and West Asia. These have
attracted much attention.
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We are concerned with Vietnam because
any situation whkn exposes instability in
South East Asia is of concern to us. We
have made our views very clear.
Unfortunately, they seem to irk the hon.
Members, both from the left and the right.
We, none the less, adhere to that position as
we think that it is the only possible position.
We have always believed that there cannot
be a military solution. All the later events
have proved that our assessment is correct.
That is why we have held that the first step
should be the stoppage of bombing of North
Vietnam and after that, other steps can be
considered.

With regard to West Asia also, we have
consistently striven for the acceptance of the
principle that no one should profit from or
retain the fruits of aggression and that every
State has a right to exist in peace and
security. I do not propose to deal with the
wider problems of our foreign policy
whether they relate to Pakistan or China
because the situation has not really changed
since these questions were last debated in
this House. Some hon. Members would like
us to be more tough and others to be less
tough. But we think that we should pursue
our own middle course. In brief, I want to
say that we do welcome friendship but
friendship must be in consonance with our
national interests.

Since our President addressed Parliament,
Mfidam Deputy Chairman, an important event
has taken place. I refer to the Award made by
the International Tribunal in Geneva in respect
of the determination of the boundary ' between
Gujarat and West Pakistan. I have already
made a brief statement on the subject. Many
remarks have been made here. I have listened
to them with great attention and those I have
missed, I have read them with great care. But I
am sure, you will understand, Madam, that
while the Award is under study, it would not
be proper for me to say anything J
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more at this stage. | woiua, however, like to
take this opportunity to request our friends in
Pakistan not to get excited, nor attribute any
motives to us.

One matter which was menUoned was
about something whr.h our friends from the
PSP have said. It seems that reports have
appealed in newspapers that I said something
about the PSP's view. There is a
misunderstanding about this. I mentioned
various parties. But I did not mention the PSP
in this because earlier on, I had said this took
place at another meeting that I had not yet
met the PSP leaders. I only met them after
that particular meeting was over. Thus there
was a misunderstanding and some people
thought that I had given the views of the PSP.
At that time I did not have them.

Shrimati Yashoda Ready said something—
I am sorry to have to go back to the language
question for a minute—about my Rae
Bareilly remark. I have already tried to
clarify that I did not say that at all.

May I conclude, Madam; by reiterating my
unlimited faith in the basic goodness, decency
and wisdom of our people? It is by the
exercise of these qualities that our nation can
progress, overcoming its many difficulties and
set-backs. If any political party in the country
can promise the people continuous advance all
along the front without any set-backs,
difficulties and disappointments, I should like
to say that it probably does not know what it
is talking about. I am anxious, and I think it is
in the country's interests, that we should
evolve a common denominator of approach,
of understanding and of co-operation on every
issue of major national importance and I shall
certainly continue to try for it.

There is one matter which I forgot to
mention which several hon. Members have,
mentioned here. I think it is extremely
important.  Itis what
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attitude do we all take to our na

tional emblems, whether it be the

national flag, the national emblem or

the National Anthem? These do not

belong to any one part of India, they
do not belong to any one political
party. Once the country has
accepted them as national emblems,
they are the symbols of the dignity
of the nation. What is a flag? You

can say, it is a mere piece of cloth.
And yet it is a piece of cloth for
which  countless people have given

their blood and their lives. And it is
this which gives it dignity. It is
this that we honour the flag. The
question is not merely of the colour

or the cloth. It is what the flag
stands for. Therefore, 1 think that
all parties and all people should
come to some understanding on these
basic issues and see that there is no
disrespect  shown to  national

emblems.

In the meantime, Madam, we in this
Government shall continue to persevere in
our endeavour in the firm conviction that
India is going forward and will go forward,
perhaps slowly but none the less surely and
steadily.

Thank you.

H{T AT AHATT, § oUE
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THE DEPUTY CHAIRMAN: I find that
there is nothing in what Mr. Rajnarain has
said and it needs no clarification. I pdoceed. I
shall put the amendments to vote.

ol TWRITO0N ;. FT TAF]
wreftRer  Ag g araArar ?

THE DEPUTY CHAIRMAN: The
question is:

2. "That at the end of the Motion, the
following be added, namely: —

'but regret that vvhile dealing
complacently with the food situation, the
Address has, surprisingly, failed—

(i) to announce the removal of
zonal and other barriers to the free
movement of food-grains and
foodstuffs throughout the .country
which had been imposed by reason of
an acute shortage that no longer
persists;

(i) to announce the end of the
policy of compulsory monopoly
procurement;

<iii) to propose concrete measures
which woulJ<d provide incentive
to the fanner to
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increase production 1n order to
cope with the rising
population.” "

The motion was negatived,

THE DEPUTY CHAIRMAN: The

‘question is:
3. “That at the end of the
Motion, the following be added,

namely: —

‘but regret that while referring
to the need for raising the effl-
ciency of State sector enter-
prises, the Address has [ailed to
declare (a) the acceptance of the
recommendations of the Adniinis-
trative  Reforms Commission
which are devised to make these
epnterprises  function more effi-
ciently by giving them maximum
autonomy from interference by
the politiclans and bureaucrats
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in office, and (b) a readiness to |

resiriet the establishment of new
State enterprises.”

The motion was negatived.

THE DEPUTY CHAIRMAN: The

question 1s:

4. “That at the end of the Motion,
the following be added, namely:—

‘but regret that while referring
to the quettion of reorganisation
of a border State like Assam no
reference whatsoever is made in
the Address to the deplorable
attack on Indian citizens of non-
Assamese origin and their pro-
perty that took place in broad
daylight in Gouhati and other
places in Assam on Republic Day,
the 26th January, 1968, resulting
in a large pumber of them be-
coming homeless and in the des-
truetion of property worth crores
of rupees as a result of the denial
of even elementary protection to
those who were left at the mercy
of the mob'"

The motion was negatived.
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THE DEPUTY CHATRMAN: The

question is:

8. “That at the end of the Motion,

the following be added, nameély \—

‘but regret that while referring
to the prevalent unemployment,
there is ne mentiom in the Ad-
dress of concrete steps to provide

employment  opportunities by
encouraging productive invesl-
ments." "

The motion was negatived.

THE DEPUTY CHAIRMAN: The

question is:

6, “That at the end of the Motion,
the following be added, namely: —

‘but regret that while referring

to the conflict in Vietnam, the
Address (a) repeals the sterile
appeal for an unconditional
stoppage of the bombing of

North Vietnam at a time when
North Vietnam and the Viet Cong
have intensified their attack on
capital of South Vietnam and
other places resulting in large
losses of civilian life and (k' 1n
thi¢ manner shown an utter lack
of appreciation of the real nature
of North Vietnamese aggression
on South Vietnam and the desir-
ability that it should be repelled
in the interests of peace and
security of the countries of South
and South-East Asia  including
our own.'"”

The motion was negatived.

THE DEPUTY CHAIRMAN: The

question is:

7. "That at the end of the motion,
the following be added, namely:—

‘but regret that while referring
to the movements for liberation of
people from colonial rule in the
southern part of Africa, the Ad-
dress fails to refer to the brave
struggle of the people of Tibet for
the liberation of their country
from Chinese Communist domina=
tion,' "

The motion was negatived.
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THE DEPUTY CHAIRMAN: The
question is;

8. "That at the end of the motion, the
following be added, namely: —

'but regret that while contenting itself
with a platonic hope that the ties
between India and the countries of
South and South-East Asia will be
further strengthened, the Address
makes no concrete proposals in regard
to filling the vacuum caused by the
withdrawal of British power from the
region and the developing of a system
cf regional collective security among
the countries of South and South-East
Asia against the common menace of
Chinese Communist expansionism."

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

9. "That at the end of the motion,
the following be added, namely: —

'but regret that the Address does not
contain concrete proposals to solve the
problems created by the divisive forces
in the name of region, language or
community, which are destroying the
unity of ! the country.'"

The motion was negatived.

THE DEPUTY CHAIRMAN: The

question is:

10. "That at the end of the motion,
the following be added, namely: —

'but regret that the Address does
not contain in particular, j any
proposals  capable of imple- j
mentation which seek to reconcile ! the
serious differences of opinion ; between
the Centre and the States on the
Official Languages Act recently enacted
by Parliament.""

Th# motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

11. "That at the end of the motion,
the following be added, namely: —

'but regret that the Address does not
reveal an adequate awareness of the
serious danger to the stability of
Parliamentary institutions by recent
developments in West Bengal, Bihar and
Punjab."

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

12. "That at the end of the motion,
the following be added, namely: —

'but regret that the Address does not
contain schemes to remedy the
staggering problems of unemployment
which threaten to undermine the very
fabric of the community."

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

13. "That at the end of the motion, the
following be added, namely: —

'but regret that the Address does not
contain suggestions for the solution of
the West Asian crisis based on the just
claims of Israel for the recognition of its
territorial existence."

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

25. "That at the end of the motion, the
following be added, namely: —

'but regret that the Address makes no
mention of the grave threat to the nation's
unity and the growing sense of insecurity .
felt by the large sections of citizens and
measures to combat these tendencies."

The motion was negatived.
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THE DEPUTY
Question is:

26. "That at the end of the motion,
the following be added, namely: —

'but regret that the Address makes no
mention of the grave threat to the
Constitution as evidenced by flagrant
abuse of the power, of the Governors In
the matter of appointment or removal of
the Chief Ministers."".

The motion was negatived.

THE DEPUTY CHAIRMAN: The

question is:

27. "That at the end of the motion,
the following be added, namely: —

'but regret that there is no mention in
the Address of the grave malaise i, the
nation's economy as evidenced by
recession, rising prices, unemployment,
growing disparity in the income, and
measures to combat or all allie-viate the

o

sufferings of our people'. ".

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

28. "That at the end of the Motion,
the following be added, namely: —

'but regret that there is no mention in
the Address of any measures to redeem
the pledges taken by Parliament to
liberate the. territories occupied by
China and Pakistan.'".

The motion was negatived.

THE DEPUTY
question is:

CHAIRMAN:, The

29. "That at the end of the Motion,
the following be added, namely: —

*but regret that there is no mention in
the Address of the deterioration in the
socio-economic conditions of
Scheduled Castes,
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Scheduled Tribes and other backward
classes of our paople and measures to
bring them up at par with others in the

society."".

The motion was negatived.

THE DEPUTY CHAIRMAN: The-

question is:

30. "That at the end of the Motion,
the following be added, namely:—

'but regret that there is no mention in
the Address of the failure of the
Government to finalise the Fourth
Plan.".

The motion was negatived.

THE DEPUTY  CHAIRMAN: The

question is:

31. "That at the end of the Motion,
the following be added, namely: —

'but regret that there is no mention in
the Address of the failure of the
Government to nationalise General

Insurance."'.

The motion was negatived.
THE DEPUTY CHAIRMAN: The
question is:

32. "That at the end of the Motion,
the following be added, namely: —

'but regret that there is no mention in
the Address of the failure of the
Government to settle the dispute about
the future of Chandigarh.,".

The motion was negatived.

THE DEPUTY CHAIRMAN: The

question is:

33, "That at the end of the Motion,
the following be added, namely: —

'but regret that there is no mention in
the Address of the failure of the
Government to implement in full the

recommendations of the Khosla
Commission ~ Report  for  Delhi
Policemen."".

The motion was negatived.
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THE DEPUTY
question is:

CHAIRMAN: The

84. "That at the end of the Motion, the
following be added, namely: —

'but regret that there is no mention in
the Address of the failure of the
Government to give assistance to State
Governments to enable them to pay
dearness air lowance to their employees
at par with the Central Government
employees.'".

The motion was negatived.
THE DEPUTY
question is:

35. "That at the end of the Motion,
the following be added, namely: —

CHAIRMAN: The

'but regret that there is no mention in
the Address of the failure of the
Government to ban automation in L.I.C.,
oil companies and various public and
private sector undertakings."

The motion was negatived.

THE DEPUTY
question is:

CHAIRMAN: The

36. "That at the end of the Motion,
the following be added, namely: —

'but regret that there is no mention in
the Address of the failure of the
Government to fix a national minimum
wage based on the recommendations
made by the 15th session of the Indian
Labour Conference.'".

The motion was negatived.
THE DEPUTY
«question is:

37. "That at the end of the Motion,
the following be added, namely: —

CHAIRMAN: The

'but regret that there is no mention ip
the Address of the failure of the
Government to include Cochin Shipyard
.in the Fourth Five Year Plan."

'"The motion was negatived.
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THE DEPUTY CHAIRMAN: The
question is:

38. "That at the end of the Motion,
the following be added, namely: —

'but regret that there is no mention in
the Address of the failure of the
Government to continue rice subsidy to
Kerala State-""

The motion was negatived.

THE DEPUTY
question is:

39. "That at the end of the Motion,
the following be added, namely:—

CHAIRMAN: The

'but regret that there is no mention in
the Address of the failure of the
Government to allot sufficient funds for
the development of Kerala."'

The motion was negatived.
THE DEPUTY
question is:

40. "That at the end of the Motion,
the following be added, namely: —

CHAIRMAN: The

'but regret that there is no mention in the
Address of the failure of the Government
to declare a moratorium on foreign debt
repayment-' " The motion wos negatived.

THE DEPUTY
question is:

CHAIRMAN: The

41. "That at the end of the Motion,
the following be added, namely: —

*but regret that there is no mention in
the Address of the failure of the
Government to stop importing PL 480
cotton despite  foreign  exchange
difficulties.""

The motion was negatived.

THE DEPUTY
question is:

42. "That at the end 0/ the Motion,
the following be added, namely: —

CHAIRMAN: The

*but regret that there is no mention in
the Address of the failure
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Of the Government to stop police
verification in  public sector
undertakings."
The motion was negatived.
THE DEPUTY CHAIRMAN: The

question is:

43. "That at the end of the Motion,
the following be added, namely: —

'but regret that there is no mention in
the Address of the failure of the
Government to compel the newspaper
manegements to implement the wage
board report for working journalists and
non-working journalists.' "

The motion was negatived.

THE DEPUTY CHAIRMAN: The

question is:

44. "That at the end of the Motion,
the following be added, namely: —

'but regret that there is no mention in
the Address of the failure Of the
Government to find out an amicable
settlement of the language question in
India.""

The motion was negatived.

THE DEPUTY CHAIRMAN: Tiie

question is:

45. "That at the end of the Motion
the following be added, namely: —

'but regret that there is no mention in the
Address of the failure of the Government
to condemn U.S. aggression in Vietnam.'"
The motion was negatived.

THE DEPUTY CHAIRMAN: The

question is:

46. "That at the end of the Motion,
the following be added, namely: —

'but regret that there is no mention in the
Address of the failure of the Government
to prevent the South  African
representatives from participating in the
UNCT-AD-II conference-" The motion
was negatived.
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THE DEPUTY CHAIRMAN:
question is:

47. "That at the end of the Motion,.
the following be added, namely: —

*but regret that there is no mention in the
Address of the vindictive attitude of the
Government towards West Bengal.' '« The
motion was negatived.

THE DEPUTY CHAIRMAN: The

question is:

48. "That at the end of the Motion,
the following be added, nameiy: —

'but regret that there is no mention in the
Address of the failure of the Government
to distribute waste land to the agricultural
workers and poor peasants." The motion
was negatived.

THE DEPUTY CHAIRMAN: The

question is:

49. "That at the end of the Motion,,
the following be added, namely: —

'but regret that there is no men. tion in
the Address of the failure of the
Government to put an end to differential
treatment given to jawaris and officials in
the Army.' "'

The motion was negatived.

THE DEPUTY CHAIRMAN: The-

question is:

50. "That at the end of the Motion,
the following be added, namely: —

'but regret that there is no mention in the
Address of the failure of the Government
to establish Ambassadorial relations with
the People's Republic of China."" The
motion was negatived.

THE DEPUTY CHAIRMAN: The

question is:

51. "That at the end of the Motion,
the following be added, namely: —

'but regret that there is no mention in
the Address of the failure
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of the Government to ban the activities
of fascist organisation like Shiv ~ Sena
in Bombay."

The motion ruas negatived.

THE DEPUTY CHAIRMAN: The
question is:

52. "That at the end of the
Motion, the following be added,
namely:—

'but regret that there is no mention in
the Address of the failure of the
Government to recognise the German
Democratic Republic' "

The motion was negatived.

THE DEPUTY CHAIRMAN: The -

question is:

53. "That at the end of the
Motion, the following be added,
namely:—

'but regret that there is no mention in
the Address of the failure of the
Government to condemn the
establishment of U.S. Military base in
the Indian Ocean.'"

The motion was negatived.

THE DEPUTY CHAIRMAN:  The

question is:

54, "That at the end of the
Motion, the following be added,
namely:—

'but regret that there is no mention in
the Address of the failure of the
Government to fulfil their assurance to
the staff of the Telephone Revenue Ac-
counts office that they will be absorbed
in the other P and T units of the
Telephone Districts in New Delhi and
Hyderabad."

Vthe motion was negatived.
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THE DEPUTY
question is:
55. "That at the end of the

Motion, the following be added,
namely:—

CHAIRMAN:

'but regret that there is no mention in
the Address of the failure of the
Government to stay the orders of the
Postmaster General, Madras Circle,
Madras, who has resorted to reduction in
the strength of the peons in his office.' "

The action was negatived.

THE DEPUTY The

question is:
56. "That at the end of the

Motion, the following be added,
namely:—

CHAIRMAN:

'but regret that there is no mention in
the Address of the failure of the
Government to meet the representatives
of the All India (Posts and Telegraphs)
Administrative ~ Offices  Employees
Association, to negotiate on their
demands submitted on the 23rd October,
1967.' "

The inction was negatived.

THE DEPUTY The

question is:

57. "That at the end of the
Motion, the following be added,
namely:—

CHAIRMAN:

'but regret that there is no mention in the
Address of the failure of the Government
to put an end to the country's dependence
on foreign food. " The motion was
negatived.

THE DEPUTY CHAIRMAN:  The

question is:

58. "That at the end of the
Motion, the following be added,
namely:—

'but regret that there is no mention in
the Address of the failure of  the
Government  to
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protect the existing conditions of service
of the staff of the Telephone Revenue
Accounts Offices resulting in pecuniary
loss to them due to the non-protection of
the present emoluments drawn by them
and their pay scales.' "

The violicn was negatived.

THE DEPUTY CHAIRMAN:  The
question is:

59. "That at the end of the
Motion, the following be added,
namely:—

'but regret that there is no mention in
the Address of the failure of the
Government to grant independent status
to the Postal Stock Depots in each Circle
which is causing hardship to the staff.' "

T'ie r.itticn was- negatived.

THE DEPUTY CHAIRMAN: The
question is:

60. "That at the end of the
Motion, the following be added,
namely:—

'but regret that there is no mention in
the Address of the failure of the
Government to stop the Heads of the
Telephone Districts in New Delhi and
Hyderabad from resorting to reductions
in the staff strength of their respective
offices.'"

The notion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

61. "That at the end of the
Motion, the following be added,
namely:—

'but regret that there is no mention in
the Address of the failure of the
Government to give the promised
monthly quota of 75,000 tons of rice to
Kerala.""

The motion was negatived.
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THE DEPUTY

question is:

G2 "That at the end of the Motion, the
following be added, namely:—

'but regret that there is no mention in
the Address of the failure of the
Government to acopt a national food
policy. "

The motion was negatived.

THE
question is:
63. "That

Motion, the
namely:—

DEPUTY CHAIRMAN: The

the
following

of the
added,

end
be

at

'but regret that mere is no mention in
the Address of the failure of the
Government to grant adequate funds for
development of fisheries in Kerala.'"

The taction was negatived,

THE DEPUTY CHAIRMAN: The
question is:

64. "That at the end of the
Motion, the following be added,
namely:—

'but regret that there is no mention in
the Address of the failure of the
Government to release all political
'prisoners in Bengal.' "

The motion was negatived.

THE DEPUTY CHAIRMAN. The
question is:

65. "That at the end of the
Motion, the following be added,
namely:—

'but regret that the Address does not
mention the following facts namely:—

(1) that after the adoption of the no-
confidlence motion against the
Sanyukta Vidhayak Dal Government
in Bihar, the Governor, by violating
the provisions of the Constitution, ad-
ministered the oath of office of
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the Chief Minister to Shri Satish Prasad
Sinha for merely two days, nominated
Shri Bmdhyeshwari Prasad Mandal to
Legislative Council on the advice of the
interim Chief Minister, Shri Satish
Prasad Sinha in violation of article 171,
and then administered the oath of office
of Chief Minister to Shri Bmdhyeshwari
Prasad Mandal®

(ii) that the Governor of West Bengal
installed Dr. Pra-fulla Chandra Ghosh
as Chief Minister by dismissing the
U.LF. Government without as-
certaining its majority in the Legislative
Assembly, leading to a constitutional
crisis in Benga:

(iii) that the Governor of Punjab
administered the oath of office of Chief
Minister to Shri Lachman Singh Gill
despite the fact that Shri Gurnam Singh
claimed a majority in his favour;

(iv) that Presidents' rule was inforced
in Haryana despite the fact that the
majority was in favour of Rao Birendra
Singh's Ministry;

(v) that the State Governments have
not been able to grant dearness
allowance to their non-gazetted
employees admissible in terms of the re-
commendations of the Gajendra-gadkar
Commission for want of sufficient
financial assistance from Central
Government, as a result of which
agitation by employees in every State is
becoming more and more violent, and
particularly in Haryana where they
resorted to strike;

(vi) that no laws regulating the
appointment and service conditions of
Government employees in pursuance
of) article 309 of the Constitution have
so far been enacted even
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President's Address 1790

after eighteen years of the coming
into force of the Constitution;

(vii) that Government employees
have been deprived ot their trade
union rights.""

Tho taoiion was negatived.

THE DEPUIY
question is.

CHAIRMAN: The

66. "That at the end of the

Motion, the following be added,
namely:—
'but regre ..»e Address

does not mention the activities of anti-
national elements in Assam, disrespect
to the National Flag, the acts of arson
to GauhaU on the 26th January, the
threat posed by the infiltration of
Pakistanis into Assam and the steps for
dealing with them.' -

The motion was negatived

THE DEPUTY
question is:

CHAIRMAN:  The

67. "That ai the end of the
Motion, the following be added,
namely:-

'but regret that the Address does not
mention the present serious situation in
East Asia and' its repercussions on
India and concrete suggestions to face
it.""

The "nation was negativea.

THE DEPUTY
question is:

CHAIRMAN:  The

68. "That at the end of the
Motion, the following be added,
namely:—

'but regret that the Address does not
say anything about the formation of a
single food zone for the country ag a
whole by abolishing the existing food
zones." "

The motion was negatived.
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THE DEPUTY
question is:
6. "That at the end of the

Motion, the following toe added,
namely:—

Motion of Thanks on
CHAIRMAN: The

'but regret that the Address does not
take note of the situation arising out of
the threat to the security of the country
on account of the aggressive designs of
China and Pakistan nor does it indicate
the steps to be taken to face this
challenge."

The motion was negatived.

THE DEPUTY
question is:

CHAIRMAN.  The

70. "That at the end o* the
Motion, the following be added,
namely:—

'but regret that the Address does net
mention the loss of crorts of rupees
suffered by industries in the public secter
an account of the wide gap between
estimates and actual performances and
the steps for avoiding such losses."

The notion was negatived.
THE DEPUTY
question is:

71. "That at the end of the
Motion, the following be added,
namely:—

CHAIRMAN:  The

'but regret that the Address does not
'mention the the repeated violations by
Pakistan of the Tashkant Declaration and
the concrete steps which the Government
of India should take in regard to such
violations.' "

The motion was negatived.

THE DEPUTY
question is:
72. "That at the end of the

Motion, the following be added,
namely:—

CHAIRMAN:  The

<but regret that the  Address does
not mention the wide disparity
between the dearness 232 RSD.—7
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allowance of employees of the Central
Government and of the various State
Governments or the action proposed for
removing or minimising that disparity.' "

7'he motion was negatived.

THE DEPUTY
question is:
73. "That at the end of the

Motion, the following be added,
namely:—

CHAIRMAN:  The

'but regret that no reference has been
made in the Address about steps to
remove gradually the impact of western
cultures prevalent among the high
officials of the Army and to propagate
Indian culture among them.'"

The motion was negatived.

THE DEPUTY
question is:

74. "That at the end of the
Motion, the following be added,
namely:—

CHAIRMAN:  The

'but regret that the Address does not
indicate steps for expansion of the
auxiliary force in the interest of the
security of the country.' " The motion was
negatived.

THE DEPUTY CHAIRMAN:  The

question is:

75. "That at the end of the
Motion, the following be added,
namely:—

'but regret that the Address does not
indicate support for the struggle for
Independence by the Pakhtoon; and East
Pakistan.' " The motion u>as negatived.

THE DEPUTY CHAIRMAN:  The

question is:
76. "That at the end of the

Motion, the following be added,
namely:—

sbut regret that the Address does
not contain  proposals for
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bringing about uniformity in the
matter of giving relief to the
families of deceased soldiers in

different States.'"

The moftoji toas ne#atiued.

THE DEPUTY
question is:
77. "That at the end of the

Motion, the following foe added,
namely:—

CHAIRMAN:  The

'but regret that the Address does not
mention the scarcity of kerosene oil all
over the country and the steps to be taken
to meet the situation. The motion was
negatived.

THE DEPUTY
question is:
78. "That at the end of the

Motion, the following foe added,
namely:-

CHAIRMAN:  The

'but regret that the Address does not
make any reference about the fixation
and grant of support price to the
producers of foodgrains.' "

The motion was negatived.

THE DEPUTY
question is:

79. "That at the end of the
Motion, the following be added,
namely:—

'but regret that the Address does not
indicate steps for abolishing the special
status given to Kashmir under the
Constitution and to bring it on a P*t with
the other States. " The motion was
negatived.

CHAIRMAN:  The

THE DEPUTY
question is:

CHAIRMAN:  The

80. "That at the end of the
Motion, the following foe added,
namely:—

'but regret that the Address does not
referto the growing
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indiscipline and disruptive tendencies
among the students and the steps to be
taken to remove them.'"

The motion was negatived.

THE DEPUTY
question is:

81. "That at the end of the
Motion, the following foe added,
namely:—

CHAIRMAN: The

'but regret that the Address does not
mention the increasing unemployment
among engineers and others and the
steps for solving this problem."

The motion was negatived.

THE DEPUTY CHAIRMAN:
question is:

The

82. "That at the end of the
Motion, the following be added,
namely:—

"but regret that the Address doesi not
make any mention of the desirability of
establishing diplomatic relations with
Israel with a view to adding to the
number of countries friendly to India-""

Hie motion was negatived.

THE DEPUTY CHAIRMAN:
question Is:

The

83. "That at the end of the
Motion, the following be added,
namely!—

'but regret that the Address does not
mention about the need for the
attainment of independence by Tibet."

The motion was negatived.

THE DEPUTY CHAIRMAN:
question is:

The

8. "That (at the end of the
Motion, the following be added,
namely:—

"but regret that the Address contains
no mention of the failure



1795 Motion of Thanks on

of Government to fulfil the assurances
given in the Addresses of the previous
Presidents and the steps to be taken to
fulfil them in future."

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

85. "That at the end of the
Motion, the following be added,
namely:—

'but regret that the Address does not
draw attention to the indifference and
wrong planning by Government for
saving the people from famine
conditions in the country."

The inotion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

86. "That at the end of the
Motion, the following be added,
namely:—

'but regret that the Address does not
condemn Government for not accepting
the demand of the Samyukt Socialist
Party for the recruitment of a 'Food
Army' (Anna Sena) with a view to ex-
panding agriculture by bringing under
cultivation non-fertile, fallow, barren and
water-logged areas, forest No. 4 and
other waste land.""

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

87. "That at the end of the
Motion, the following be added,
namely:—

'but regret that the Address does not
contain any  warning  regarding
Government's failure to free the farmers
from old debts and make available to
them cheap manure, water and electri-
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city etc., and to the  sufferings caused

to them thereby."

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

88. "That at the end of the
Motion, the following be added,
namely:—

'but regret that the Address does not
express concern about the continued fall
in the per capita national income.""

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

89. "That at the end of the
Motion, the following be added,
namely:—

'but regret that the Address does not
mention Government's failure to check
rise in prices of essential commodities of
every day use."

The motion toas negatived.

THE DEPUTY CHAIRMAN: The
question is:

9. "That at the end of the
Motion, the following be added,
namely:—

'but regret that the Address does not
draw attention of Government to the
need for establishing a rational balance
between the prices of essential agricul-
tural produce and industrial products.' "

The. motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

91. "That at the end of the
Motion, the following be added,
namely:—

'but regret that the Address does not
emphasise the need for irrigating the
unirrigated land
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by making extensive use of minor

irrigation projects."

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

92. "That at the end of the
Motion, the following be added,
namely:—

"but regret that the Address does not
draw proper attention of Government to
ihe need for increasing export of goods
pro-duced in the country."

The motion was negatived.

THE DEPUTY CHAIRMAN:
question is:

The

93. "That at the
Motion, the
namely:—

end of the
following be added,

'but regret that the Address does not
denounce Government for its failure to
implement the Fourth Plan, thereby
leading to recession, increased economic
strain on the poorer sections of the
people and loss to the nation."

The moxion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

94. "That at the end of the
Motion, the following be added,

namely:—

*but regret that the Address does not
throw any light on the necessity for
giving an appropriate dearness allowance
and other facilities to the workers and
employees of the public sector industries
and the other services with a view to
raise their standard of living.""

The motion was negatived.
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95. "That at the end of the
Motion, the following be added,
namely: —

'but regret that the Address does not
draw the attention to the corruption and
blackmarketing  prevalent in the
Government among Ministers and the
administration and does not contain any
exhortation to the Ministers and
responsible officers to lead an ideal life
in order to save the society from moral
degradation.'"

The mi.iiict, was negatived.

THE DEPUTY CHAIRMAN: The
question is:

96. "That at the end of the
Motion, the following be added,
namely: —

but regret that the Address does not

emphasise the need to check the
continuously increasing, unemployment,
poverty, dearness, dacolty, murders,
epidemics, immorality, riots and
robbery."
The motion was negatived.
THE DEPUTY CHAIRMAN: The
question is:
97. "That at the end of the
Motion, the following be added,
namely: —

'but regret that the Address does not
mention  Government's  failure to
improve the lot of the Harijans and other
backward classes of people by
implementing the report of the Backward
Classes Commission and by accepting
the Samyukt Socialist Party's proposal to
reserve 60 per cent of seats in every
walk of life for backward people
(Harijans Shudras, women, Advasis and
poor Muslims)."

The motion was negatived.
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THE DEPUTY
question is:

Motion of Thanks on
CHAIRMAN: The

98 "That at the end of the
Motion, the following be added,
namely: —

'but regret that the Address does not
condemn the Government for the riots
which occurred as a result of the wrong
policies of the Central Government re-

garding language, caste and community.'
n

*®

The notion was negatived.

THE DEPUTY
question is:

CHAIRMAN: The

99. "That at the end of the
Motion, the following be added,
namely: —

*but .regret that the Address does not
condemn undue interference by the
Centre in the affairs of West Bengal,
Bihar, Haryana and other non-Congress
States and the unholy attempt to topple
the non-Congress Governments and
thereby throttling the Constitution."

The vxotion was negatived.

THE DEPUTY
question is:

CHAIRMAN: The

100. "That at the end of the
Motion, the following be added,
namely: —

'but regret that the Address does not
take note of the failure Of Government
to defend the national borders."

The motion was negatived.

THE DEPUTY
question is:

CHAIRMAN: The

101. "That at the end of the
Motion, the following be added,
namely: —

"but regret that the Address does not
draw attention to the
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increasing foreign loan, and the
increasing foreign influence."
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The motion was negatived.

THE DEPUTY
question is:

CHAIRMAN: The

102. "That at the end of the Motion, the
following be added, namely: —

'but regret that the Address does not
hold Government guilty for non-
acceptance of the demand of the
Samyukt Socialist Party to create a third

Power and a third Camp in the
international field and to adopt a
functional and constructive foreign

policy, nor does it indicate how far
Government's policy to advocate in turn
the cause of American and Russian blocs
has gone against the national interest.""

T\u>. motion was negatived.

THE DEPUTY
question is:

CHAIRMAN: The

103. "That at the end of the Motion, the
following be added, namely: —

'but regret that the Address d'oeg not
warn the Government about the harm
suffered by the country by not following
a well-planned and firm policy in rela-
tion to Pakistan and China in the interest
of the Nation.'"

The motion was negatived.

THE DEPUTY
question is:

CHAIRMAN: The

104. "That at the end of the Motion, the
following be added, namely:—

'but regret that the Address has not
warned the Government about those
absurd and irrelevant declarations made
by it from time to time regarding the
Solution of the Assam and Nagaland
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problems
unrest and riots in that area.

and thereby adding to the

The raotior. was negatived.

THE DEPUTY
question is:

CHAIRMAN: The

105. "That at the end of the
Motion, the following be added,
namely: —

'but regret that the Address does not
draw the attention of the Government
towards the basic mistakes so far
committed by it with regard to the
practical domestic, foreign, educational,
agricultural and industrial policies.' "

The auction was negatived.

THE DEPUTY
question is:

CHAIRMAN: The

106. "That at the end of the
Motion, the following be added,
namely: —

'but regret that the Address fails to
emphasise that only by amending the
Constitution and granting maximum
possible powers to the States in order to
enable the people of the States to fully
develop themselves and fashion their
own destiny without any dependence on
and interference from the Centre, can the
fissiparous tendencies be checked, unity
of India cemented on a durable basis and
democracy maintained and
strengthened.""

The motion was negatived.

THB DEPUTY
question is:

CHAIRMAN: The

107. "That at the end of the
Motion, the following be added,
namely: —

'but regret that the Address does ont
mention the failure of the Government to
solve the language problem on a
democratic basis by trying to impose
only one of the Indian languages as
official
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language on the people of India, thus
relegating  other  Indian  national
languages to a secondary position while
at the same time retaining a foreign
language on an official basis—a policy,
leading to the balkanization of India.' "

Tlie motion was negatived.

THE DEPUTY
question is:

CHAIRMAN: The

108. "That at the end of the Motion, the
following be added, namely: —

'but regret that the Address does not
sharply bring, out the fact that only by
amending the Constitution and giving all
the Indian national languages the status
of link language, can the vital national
aspirations of the peopl of India be
satisfied, a democratic solution found for
the language problem and democratic
unity of India strengthened."

The motion was negatived.

THE DEPUTY
question is:

CHAIRMAN: The

"That an Address be presented to the
President in the following
terms: —

"That the Members of the Rajya
Sabha assembled in this Session are
deeply grateful to the President for the
Address which he has been pleased to
deliver to both the Houses of Parliament
assembled together on the 12th
February, 1968."

The House diwided:

THE DEPUTY
Ayes—90; Noes—4.

CHAIRMAN:

AYES—90

Anand Chand, Shri.
Anandan, Shri T. V.
Anis Kidwal, Shrimati

Annapurna
Shrimati.

Devi Thimmareddy,



1803 Motion of Thanks on [ 22 FEB. 1968 ]

Ansari, Shri Hayatullah.

Arcra, Shri  Arjan.

Aslhana, Shri L. D.
Bachchan, Dr. H. R.

Baharul Islam, Shri.

Bhatt, Shri Nand Kishore.
Bindumati Devi, Shrimati.
Chaman Lall, Diwan.
Chavda, Shri K. S.

Chetia, Shri P.

Dass, Shri Mahabir.

Devaki Gopidas, Shrimati.
Dharam Prakash. Dr.

Dharia, Shri M. M.

Dikshlt, Shri Umashankar.
Ghose, Shri Surendra Mohan.
Gilbert, Shri A. C.

Gujral, Shril. K.

Gurupada Swamy, Shri M. S.
Kathju, Shri P. N.

Raul, Shri M. N.

Khaitan, Shri R. P.

Koya, Shri Palat Kunhi.
Kulkarni, Shri A. G.

Lalitha (Rajagopalan), Shrimati.
Mallikarjunudu, Shri K. P.
Mangladevi Talwar, Dr. (Mrs.)
Mani, Shri A. D.

Maniben Vallabhbhai Patel,

Kumari.
Mathur, Shri Harish Chandra.
Mehta, Shri Om.
Mirdha, Shri Ram Niwas.
Mishra, Shri L. N.
Misra, Shri Lokanath.
Mitra, Shri P. C.
Mohammad, Chaudhary A.
Momin, Shri G. H. Valimohmed.
Mookerjee, Shri Debabrata,
Muhammad Ishaque, Shri.
Muniswamy, Shri N. R.
Neki Ram, Shri.
Panda, Shri Brahmananda.
Pande, Shri Tarkeshwar.

Presidenfs Address
Parthasarathy, Shri R. T.
Patel, Shri T. K.

'atil, Shri G. R.

Patra, Shri N.

Phulrenu Guha, Dr. Shrimati.
Purkayastha, Shri M.

Pushpaben  Janardanrai  Mehta,

Shrimati.
Ramaswamy, Shri K. S.

Ramaul, Shri Shiva Nand.

Reddy, Shri K. V. Raghunatha.
Reddy, Shri M. Govinda.

Reddy, Shri N. Sri Rama.

Reddy, Shri Y. Adinarayana.
Salig Ram. Dr.

Sangma, Shri E. M.

Sapru, Shri P. N.

Sen, Dr. Triguna.

Shah, Shri K. K.

Shukla, Shri Chakrapani.
Siddalingaya, Shri T.
Siddhantalankar, Prof. Satyavrata.
Singh, Shri Dalpat.

Singh, Dr. Gopal.

Sinha, Shri Awadheshwar Prasad.
Sinha, Shri B. K. P.

Sinha, Shri Rajendra Pratep.

Sur, Shri M. M.
Tankha, Pandit S. S. N.

Tapase, Shri G. D.

Tara Ramchandra Sathe, Shrimati.
Tariq, Shri A. M

Tiwary, Pt. Bhawaniprasad.
Tripathi, Shri H. V.

Upadhyaya, Shri S. D.

Usha Barthakur, Shrimati.
Vaishampayen, Shri S. K.

Varma, Shri B. B.

Varma, Shri C. L.

Vidyawati Chaturvedi, Shrimati.
Vimal Punjab Deshmukh, Shrimati
Yajee, Shri Sheel Bhadra.
Y/ashoda Reddy, Shrimati.

Zaidi, Col, B. H.
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NOES—4
Murahari, Shri G.
Rajnarain, Shri.
Kesavan (Thazhava), Shri.
Slnha, Shri Rewati Kant.

The motion was adopted

THE DEPUTY CHAIRMAN: The House
stands adjourned till 11 AJuU. tomorrow.

The House then adjourned at
(five of the clock till eleven t>f the
clock on Friday, the 23rd February,
1968.
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